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PARLIAMENTARY DEBATES
(Part I—Questions and Answers)
OFFICIAL REPORT

PARLIAMENT OF INDIA
Monday, 4th December, 1950

The House met at a Quarter to Eieven
of the Clock.

[MR. SPEAKER in the Chair}
ORAL ANSWERS TO QUESTIONS

RESIDENTIAL ACCOMMODATION (ALLOT-
MENT)

*588. Shri Kesava Rao: (a) Will the
Minister of Works, Mines and Power
be pleased to state what is the number
of out-of-turn allottments made to (i)
officers; and (ii) other staff, during
the current

(b) What are the reasons for which
out-of-turn allotment of quarters are
usually granted?

The Minister of Works, Mines and
Power (Shri Gadgil): (a) The figures
nf out-of-turn allotments made .between
April and September of the current
Yyear (1950-51), are as follows:

(1) Officers drawing Rs. 600 p.m. and
over—71.

(2) Officers drawing less than Rs. 600
p.m.—290.

(b) Regular accommodation is never
given out of turn except to officials of
high status. like Supreme Court Judges.
Out of turn allotments, are as a rule
confined to unpopular categories of
‘special’ accommodation and made in
“hard” cases, which cannot wait until
their turn for allotment under the rules.
come, which would be after several
years of waiting. Types of cases, in
which out-of-turn aliotments have so
far been sanctioned. are indicated in
ithe statement placed on the Table of
the House. [See Appendix VI,
annagure No. 1.}

Shri Kesava Rao: May I know the
categories of officers given out-of-turn
allotrments?
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Shri Gadgil: So far as allotment of
regular accommodation is concerned,
that category includes hon. Ministers,
Ministers of State, Deputy Ministers,
hon. Judges of the Supreme Court,
Members of the Planning Commission,
and the Food Production Commissioner
who were given regular bungalows
out-cf-turn.

Shri Kesava Rao: May I know
whether there are any cases of out-of-
turn allotment made to officers other
than the officers mentioned?

Shri Gadgil: No, Sir.

Shri Kesava Rao: Who determines
these out of turn allotments?

Shri Gadgil: The Minister presiding
over the W.M.P. Ministry.

Shri Kamath: What, Sir, are the
unpopular categories referred to in the
answer? i

Shkri Gadgil: There are certain requi-
sitioned buildings and flats. Some of
them are not very popular on account
of their situation or on accdunt of
want of certain amnenities. There are
many refusals when they are allotted
according to the rules. Therefore, those
units are given under the category
out-of-turn allotments.

LABORATORY FOR C.P.W.D.

*589. Shri Tyagi: Will the Minister of
Works, Mines and Power be pleased
to state whether Government have
planned to construct a laboratory for
the use of the C.P.W.D. and if so
where, at what cost and for what
purpose?

The Minister of Works, Mines and
Power (Shri Gadgil): There is a pro-
posal to construct a laboratory for the
Central Public Works Department in
New Delthi near the junction of
Mahadeo Road and Queen Mary's
Avenue, at a cost of Rs. 1,60.000. The
purpose of the laboratory is to enable
the Central Public Works Department
to test the stréngth of mortar concrete
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and other building materials. The
scheme awaits fuller examination and
sanction.

Shri Tyagi: Will all the mortar etc.,
which will be used in the Public Works
Department be tested in this labora-
tory?

Shri Gadgil: Samples are always
looked into: not the whole quantity.

Shri Tyagi: Has the scheme been
approved by the Finance Committee?

Shri Gadgil: Not yet. I have already
stated in my reply that the scheme
awaits further examination and
sanction.

Shri Hanumanthaiya: In regard to
the location of this laboratory, would
it not be advantageous to place it
somewhere else than Delhi?

Mr. Speaker: Order, order.

Dr. Deshmukh: Is the scheme for the
establishment of this laboratory due to
the fact that a lot of faults have been
found with the contractors building for
the Government of India? Is it due
to the experience that they have had?

Shri Gadgil: That is one of the
reasons, though not the main reason.

ToBACCO

*592. Shri 8. C. Samanta: Will the
Minister of Agriculture be pleased to
state:

(a) whether tobacco intended for
consumption in India is graded;

(b) how much tobacco was produc-
ed in India in the Yyear 1949-50 (i)
how much was exported (ii) how much
was kept for internal consumption;
and

(c) the names and varieties of
tobacco grown in India?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao): (a)
Yes, to a small extent.

(b) 614,284,000 lbs.
(i) 75,620,064 1bs.
(ii) 538,663,936 lbs.
(c) The main species of indigenous

tobacco cultivated in India are
Nicotiana rustica and Nicotiana
tabacum. The principal varieties of
Nicotiana rustica are *“Calcatiyva”

(grown in U.P. and Punjab), “Gobbi”
(grown in Punjab), “Motihari” (grown
in Bengal mainly, and also in Bihar
and Assam), and “Vﬂayati"' (grown in
Bihar). Nicotiana tabacum is cormmon-
1y referred to as “Desi” (local), or as
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“Jati” in Bengal, or “Natu” (country)
tobacco in Madras.

Virginia tobacco (Nicotiana tabacurn)
is an exotic type, cultivated in India
extensively. The chief varieties of this
tobacco are Adcock and Harrison
Special. White Burley, which is also
Nicotiana tabacum is an exotic variety
grown to a small extent.

Shri 8. C. Samauta: May 1 know
whether the yield of tobacco in India
is on the increase or on the decrease?
. Shri"l'hiruma.la Rao: It is slightly
increasing.

Shri Barman: Is it a fact that there
is a great dearth of wrapper tobacco
in India, and if so what are the steps
taken by the Government to increase
the production of wrapper tobacco?

Shri Thirumala Rao: It is a high
grade tobacco and it is sought to be
cultivated through the help of the
many research stations.

Shri 8. C. Samanta: May I know the
amount and value of tobacco which is
imported from Pakistan, or which is
exported from India to Pakistan?

Shri Thirumala Rao: I have not got
the figures with me.

Shri Brajeshwar Prasad: Are cigars
imported from Belgium?

Mr. Speaker: Next question.
BLACKMARKETING IN Foop GRAINS

*593. Shri Kamath: Will the Minis-
ter of Food be pleased to state:

‘(a) the number of cases of black-
marketing, hoarding and profiteering
in food grains that have been reported
during the last four months from each
of the Part C States;

{b) what action has been taken in
each of these cases; and

{¢) whether it is a fact that Govern-
ment have issued instructions to all
the States to deal drastically with
such offenders? ’

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao): (a)
and (b). A statement giving the neces-
sary information is laid on the Table
of the House. [See Appendix VI,
annexure No. 2.]

{¢) Yes.

Shri Kamath: With regard to the
cases reported from Delhi, which the
Statement gives as 230, what were the
circumstances under which one of the
cases was withdrawn? The remarks
column shows that one case was with-
drawn. Why was it withdrawn?
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Shri Thirumala Rao: I want notice
of that.

Shri Kamath: With regard to the con-
victions reported from Delhi, number-
ing 101, have the licences of those
defaulters, who were convicted, been
cancelled or suspended as has happen-
ed in Vindhya Pradesh?

Shri Thirumala Rao: I would like to
investigate into the matter. We asked
only for a Statement from the  States
and we have not got all these details.

Shri Kamath: With regard to the
thousands of ghost ration cards which
were discovered during the last six
months, or more, what action has been
taken against those persons who had
secreted those ghost ration cards?

Shri Thirumala Rao: Suitable action
must have been taken by the States.
All these details have not been pro-
vided by the States.

Shri Kamath: What about Delhi
State?

Shri Thirumala Rao: I want notice.

. Shri Gautam: Is it the policy of Gov-
ernment to allow these traders to conti-
nue after they are convicted for black-
marketing?

Shri Thirumala Rao: No, Sir.

Sardar B. S. Man: Has it been
brought to the notice of Government
that the U.P. Government while giving
seeds to farmers is giving at black
market rates?

Mr. Speaker: Order, order.

Shri Kamath: On a point of order,
Sir, my question was specific and
explicit: “What action has been taken
in each of these cases”. In spite of
that, the answer is incomplete and un-
satisfactory. Will you please............

Mr. Speaker: I am afraid questions
are put in, calling for too much of
details many times. I do not wish ta
encourage details being asked for in
this manner.

Shri Kamath: May I submit, Sir,
that in the Statement laid on the Table
of the House, as regards Vindhya
Pradesh, it is mentioned that licences
were cancelled and suspended in many
cases. In the case of Delhi, nothing is
mentioned, Why this incomplete

Mr. Speaker: They may not have
been cancelled; they may be under
consideration. The hon. Member may
table another question. I am calling
the next question.

BHAKRA-NANGAL PRoJECT

*594. Shri Kamath: Will the Minis-
ter of Works, Mines and Power n{;
pleased to state:
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(a) whether it is a fact that a Cen-
tral Control Board has been recently
set up for the execution of the Bhakra-~
WNangal Project;

(b) if so, the reasons for the same:;
and

(c) the progress up to date of the
Project in question?

The Minister of Works, Mines and
Power (Shri Gadgil): (a) Yes. A
Bhakra Control Board and a Bhakra
Advisory Board "have been set up by
agreement amongst the participating
Governments including Punjab (India),
Patiala and East Punjab States Union
and Rajasthan.

(b) These Boards have been set up
to ensure efficient, economical and
early execution of the Bhakra-Nangal
Project, including all connected works
in the territories of the States concern-
ed. A copy of the Government of
India’s Resolution No. DW.(11)-22(3),
dated the 25th September 1950 setting
up these Boards is laid on the “Table.
[See Appendix VI, annexure No. 3.]

(c) A copy of the progress report
showing the up-to-date progress on the
project is enclosed. [See Appendir I,
gnnerure No. 21.]

Shri Kamath: Sir, the Statement laid
on the Table shows that Shri Chandulal
Trivedi has been appointed Chairman
of the Bhakra Control Board. Am I
to understand that the Governor of
East Punjab has been appointed Chair-
man of the Board or has he been
appointed in his personal capacity?

Shri Gadgil: It will be clear to the
hon. Member from the Statement that.
Shri Chandulal Trivedi has been ap-
pointed in his personal capacity, and
that fact that he is the Governor is not
mentioned there.

Shri Kamath: Sir, is there any
precedent for a Governor of a Province
being thus appointed Chairman of such
a board?

Mr. Speaker: Order, ox:der.
I S S o St
SR e e 0SS S 3 g
[Giani G. S. Musafir: Who are the
Members of the Central Board?}
=t wrefres : @Y F femr gem
% § = Wgere BER, gud Fufer
&Nz, Tadde are fzar o aey
9ET, feime g Afgiser, @
A Heq, wreAw fafd), aww-
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. IShri Gadgil: It is given therein. One
is Shri Chandulal Trivedi, second, the
Consulting Engineer, Government of
India, for Water Power, Irrigation and
Navigation, third, the Joint Secretary,
Finance Ministry, Government of India,
fourth. the Chief Engineer and Secre-
tary, Bhakra Dam. fifth, the Finance
Secretary, Punjab, sixth, a representa-
tive from P.E.P.S.U. for one year and
oné from Rajasthan for the next Yyear.}

Dr. Parmar: Sir, may I know wh
Tepresents Himachal Pradesh on this
rd?

Shri Gadgil: Himachal Pradesh is re-
‘presented by the Government of India
‘on this Board.

Shri Kamath: Sir. may I know if the
execution of the Bhakra-Nangal Project
has now been worked out, I mean have
the details of all the various stages of
it been worked out?

Shri Gadgil: Sir, it is too large a
question toc be answered as a supple-
mentary question.

Pandit Thakur Das Bhargava: Sir, by
what time will this projcct be complet-
ed and also, may I know if the forma-
tion of this Board has accelerdted the
‘completion of the project?

Shri Gadgil: The project will be com-
pleted by 1955-56. The constitution of
this Board as is shown in the Govern-
ment Resolution itself is to have the
whole thing done more expeditiously
and with greater efficiency.

Sardar B. S. Man: Sir, may I know,
if apart from the Control Board, an
Advisory Board also has been consti-
tuted, and if so, what will be the func-~
‘tions of this Advisory Board as opposed
to those of the Control Board?

Shri Gadgil: The functions are
detailed in the Resolution, and I do not
think it will be quite right to read the
whole thing here.

Shri Somdhi: Is it because the three
different States concerned in this
project were quarrelling about their
own interests that this Central Board
tias been brought into ex}sfcnoe?
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Shri Gadgil: Not exactly so, they
were not agreeing, more or less.

Wt awa fagy Agen ;- F wrAT
Y § ag gTAr wrEE g f5wa o=
Y & sfafafa fog s § @ -
MA Y A feg sy 2 7

[Shri Balwant Sinha Mehta: May 1
ask the hon. Minister why no repre-
sentative is taken from Rajasthan when
they are taken from all other places?}

@t mafrs @ worewTa @ sfafafy
F@E q1 fogqy arar g o

[Shri Gadgil: A representative is
taker?l from Rajasthan every alternate
year.

«t Fww fagr Agan ¢ T &
mif,managr«: F7 TITar wqr ?

{Shri Balwant Sinha Mehta: Why has
this treatment been meted out to
Rajasthan?]}

Mr. Speaker: Order, order.

Shri Kamath: How much financial
aid has been allocated to this project
under the Colombo Six Year Plan?

Shri Gadgil: I cannot answer that
question immediately. I require notice.

MUSTARD AND RAPESEED

*595. Dr. M. M. Das: (a) Will the
Minister of Agriculture be pleased to
state the total production, export and
import (if any) of mustard ane ra
seed in India during the year 1949-507?

(b) Are the restrictions upun the
export of mustard and rapeseed
posed during 1941-43 to meet the in-
creasing demand in India, still in
force?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao): (a)
The total production of mustard and
rapeseed in India during the year
1949-50 was 774,000 tons. Only one
ton was exported and there were no
imports. I might add that 263 tons of
mustard oil were exported during the
same year.

(b) The exports of both mustard and
rapeseed have been kept at a minimum
since March, 1946: but Government
sometimes allow the export of small
quantities to hard currency countries.

Dr. M. M. Das: Sir, in view of the
fact that the price of mustard oil to-day
is more than double that in 184142,
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may I know, Sir, whether Government
contemplates to impose stricter control
on its distribution and altogether ban
the export of mustard seed or oil?

Shri Thirumala Rao: Government are
not encouraging the export of the oil or
the seed except in very small quantities
where hard currency countries require
it.

Dr. M. M. Das: Sir, what percentage
of the total produce of our country is
thus exported?

Shri Thirumala Rao: Sir, I would
require notice of the question.

Dr. M. M. Das: May I know the
amount of foreign exchange earned by
this export of mustard oil and seed?

S‘Shri Thirumala Rao: I want notice,
ir.

Dr. M. Das May I know, Sir,
whether the high price of mustard oil
is not a contributory factor to the
increased cost of 1iving index?

Shri Thirumala Rao: I don’t know,
;n expert in economics must know it,
ir.

INTERNATIONAL CIVIL AVIATION ORGANI-
SATION

*596. Dr. M. M. Das: (a) Will the
Minister of Communications be pleased
to state what is the total number aof
Indians who have been granted licence
by the 1.C.A.O. so far?

(b) Is it a fact that licence by the
I.C.A.Q. is necessary for international
flying?

(c) Is any additional training neces-
sary for pilots who take to inter-
national flights?

(d) Is there any existing arrange-
ment under our Civil Aviation Depart-
ment for giving training to the éxilots
who intend to appear
examinations?

The Deputy Minister of Communica-
tions (Shri Khurshed Lal): (a) and
(b). -International Civil Aviation Orga-
nisation is not empowered to issue air
crew licences, nor does it hold any
examination,

(¢) No, Sir. The position is that
International Civil Aviation Organisa-
tion prescribes certain standards of
qualification, experience and physical
fitness for categories of air. crew per-
sonnel for international flights. If the
licences for air crews issued by any
State. Member of International Civil
Aviation- Organisation, e.g.. India, are
based on standards not lower than

those prescribed by International Civil-

Aviation Organisation, then such
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licences are recognized by other States,
Members of International Civil
Aviation Organisation, for flights over
their territories.

(d) India has accepted the Inter-
national Civil Aviation Organisation
standards and her licences are based,
and are being made to conform to,
those standards from time to time. No
additional training is required by
Indian licence holders for international
flights.

Dr. M. M. Das: Sir, may 1 Kiow
whether the International Civil
Aviation Organisation holds any tests
to test the knowledge and experience
of the crew?

Shri Khurshed Lal: I have just said
that they do not hold any examination.

Dr. M. M. Das: May I know, Sir,
whether we have to contribute some-
thing to this organisation in money for
its maintenance?

Shri Khurshed Lal: Sir, this question
does not arise out of this question, I
will require notice.

Shri Jaipal Simgh: May 1 know, Sir,
it this year. it is India’s turn to be
President or Vice-President of the
1.C.A0.2

Shri Khurshed Lal: Sir, this does not
arise from this question regarding the
issue of licenses.

Dr. M. M. Das: Sir, may I know
whether the Indians holding the
I.C.A.O. licenses are sufficient to meet
all the demand for them?

Shri Khurshed Lal: Sir. there is some
misapprehension in the mind of the
hon. Member. There are no LC.A.O.
licenses.

TRACTOR MECHANICS AND DRIVERS

*597. Dr. M. M. Das: (a) Wil the
Minister of Agriculture be pleased to
state whether there is any existing
arrangement in the Central Tractor
Organisation for the training of trac-
tor mechanics and drivers?

(b) If so. what is the total number
of tractor mechanics and drivers that
have been trained in C.T.O. so far?

(c) Is it a fact that Government are
receiving large number of requests
from private parties to give training
to the men sent by those parties?

The Deputy Minister of Food and
Ag‘riculture (Shri Thirumala Rao): (a)
Yes. A refresher course of training for
the mechanics and drivers of the Cen-
tral Tractor Organisation and State
Governments has been inaugurated at
Bhopal recently.
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(b) A total of about 3,000 persons
have received various types of techni-
cal training in the Central Tractor
Organisation, under the old scheme.
Under the present scheme an addi-
tional 120 operators will be trained
before 31st December 1850.

(¢) It is a fact that the Central
Tractor Organisation receives now and
then requests from private parties for
giving trainipg to their men, but on
account of the limited training facili-
ties, it has not so far been possible to
entertain any such request. Besides
employees of the Central Tractor Orga-
nisation itself. the only others who
receive training in the Organisation are
the employees of State Governments.
There is, however, a proposal to start
a school for giving training to private
operators also. as_an adjunct of the
Central Tractor Organisation.

Dr. M. M. Das: Sir, may I know
what is the duration of the training
at this Centre, and whether the train-
ing is free of charge or are the candi-
dates charged any fees?

Shri Thirumala Rao: The duration
is about a month, and a small fee is
charged. The nominees from the State
Governments have their expenses
borne by the State Governments them-

selves.

Dr. M. M. Das: Sir, how many
trainees are being taken at one time?

Shri Thirumala Rao: The number of
nominees of the State Governments so
far received are—Tractor Operators 13,
Mechanics 9 and Assistant Engineers 3.

Dr. M. M. Das: Sir, I wanted to know
the capacity of the Centre as to how
many candidates can be trained at one
time.

Shri Thirumala Rao: The Central
Tractor Organisation located at Delhi
and the one at Bhopal can train about
fifty persons at one time.

Shri Rathnaswamy: May I know if
the services of foreign experts are
being employed in the matter of train-
ing thssa  tractor mechanics . and
drivers?

Shri Thirumala Rao: There is one
foreign expert employed in Bhopal for

a period and he will train other people
of our own.

Shri Kesava Rao: Is the Central
Tractor Organisation in a position to
lend the services of drivers and mecha-
nics to private cultivators?

Shri Thirumala Rao:, They do not
keep extra drivers to be lent out but
they can train up private drivers.
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Sardar B. S. Man: May I know
whether any arrangements exist to
train drivers and mechanics on the spot
where the Central Tractor Organisation
units are now working in the different
States?

Shri Thirumala Rao: Small work-
shop units are also sent along with
these units. Wherever they are sent
there the necessary training can
received. .

Shri T. N. Singh: In‘reply to the
question the Minister stated that there
is a proposal to start training of tractor
operators at the Centre. May I know
whether there is also any scheme under
the consideration of the Government
for similar organisation, being set up
in the Provinces and whether, where
there are already some nuclii of such
training centres in the Provinces, there
is any proposal to co-ordinate the
whole scheme?

Shri Thirumala Rao: The Central
Tractor Organisation is concentrating
on a particular type of work. To our
knowledge there are certain States
which have got their own mechanical
training workshops and assistance is
being given to such States as require
it from the Centre.

HoteLs IN Denmt

+599. Dr. Deshmukh: Will the Minis-
ter of Works, Mines and Power be .
pleased to state if the rates of hotel
accommodation in Delhi are controlled
and. if so, what they are and on what
basis they are fixed?

The Minister of Works, Mines and
Power (Shri Gadgil): Yes. A state-
ment showing the controlled rates. is
laid on the Table of the House.
Appéndix VI, annerure No. 4.1

The rates have been fixed by total-
ling up all items of expenditure per
day. dividing this amount by the floor
area to arrive at the rate per sq. yard
per day and adding to it As. -/1/- per
sq. yard per day for profit.

Dr. Deshmukh: When were these
rates fixed last time?

Shri Gadgil: I think they were fixed
about four or five months ago and
some of the hotels have appealed
against that decision.

Dr. Deshmukh: Is it a fact that a
ten per cent. rise has been allowed to
them recently?

Shri Gadgil: 1 require notice of that.

Shri Sondhi: Are Government aware
that in one of the big hotels in pr
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Delhi the charge for a double room
suite, air conditioned, is Rs. 200 a day?

Shri Gadgil: I have received com-
'plaints to that effect.

Dr. Deshmukh: Has the hon. Minister
compared the rates obtaining in Delhi
with those obtaining in places like
Bombay and Madras?

Shri Gadgil: Because Bombay and
Madras differ widely from Delhi, there
cannot be any comparison.

AIR TRANSPORT SERVICES

*600. Shri S. C. Samanta: (a) Will
the Minister of Communications be
pleased to state what are the non-
scheduled Air Transport Services that
were engaged for mass movement of
displaced persons between India and
Eastern Pakistan?

(b) What is the number of evacuees
and the amount of goods they carried
and what is the total mileage they
covered?

The Deputy Minister of Communica-
tions (Shri Khurshed Lal): (a) No non-
scheduled air transport services were
operated for the mass movement of
displnced persons between  East
Pakistan and India, but the frequencies
of the schedvled services between
Calcutta and Dacca and Calcutta and
Chittagong were increased to meet the
requirements of such traffic.

Oral Answers

(h) A statement showing the number
of such Indian scheduled services and
the persons and goods carried is placed
on the Table. [See Appendix VI,
anniexure No. 5.]

Shri S. C. Samanta: What is
amount of loss of goods and
during the transport?

Shri Khurshed Lal: No loss to my
knowledge.

Shri S. C. Samanta: Any
goods?
Shri Khurshed Lal: No loss.

Shri S. C. Samanta: May I know
whether the fares and freights were
charged and received from the passen-
gers or were the payments made by
someone else?

Shri Khurshsd Lal: The company has
charged the fares and freights: whether
the passengers paid them or somebody
else I do not know.

the
lives

loss cf

PROCUREMENT AND SELLING PRICES OF
Rice

*601. Shri Kshudiram Mahata: (a)
Will the Minister of Food be pleased
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to lay on the Table of the House a
statement showing (i) the procure-
ment prices of different varieties of
rice (with names of varieties) in
various States in 1950; and (ii) the
selling prices of different varieties of
procured rice to consumers during the
same period?

(b) How is the difference between
procurement rate and selling rate
accounted for?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao): (a)
(i) and. (ii). A statement showing the
procurement and issue prices of rice
during the 1949-50 season is placed on
the Table of the House. [See Appendix
VI, annexure No. 6.] ,

(b) The difference between the pro-
curement prices and the issue prices
represents the incidental expenses in-
curred by the State Governments. The
items of expenditure generally are pro-
curement agents’ commission, handling
at purchasing and other points, storage
cost, shortage in storage and transit,
interest, sales and other local tax, if
any, and in some cases establishment
charges. cost of gunny or depreciation
etc.

Shri Kshudiram Mahata: The state-
ment does not show any rates for the
State of Bihar. Am I to understand
that there was no procurement in Bihar
in 19507 )

Shri Thirumala Rzo: There was very
little procurement in Bihar. The total
was about 40.000 tons of foodgrains.

Shri Sondhi:
rate for it.

Shri Kshudiram Mahata: Are Gov-
ernment aware of the fact that in one
district of Bihar, Manbhum, after the
target of procurement was reported by
the local authorities to have been
achieved, the procurement rates were
increased by Rs. 4 per maund and the
already procured stocks was assessed
at increased rates for paying the
agents?

Shri Thirumala Rao: That is asking
for too much of a detail regarding one
district in Bihar.

Shri Jhunjhunwala: What is the pro-
portion of these charges as compared
with Government prices?

There must be some

Shri Thirumala Rao: They vary from
place to place with respect to condi-
tions prevailing there. I cannot give
any definite proportion.

Mr. Speaker: He wants to know the
percentage.
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Shri Thiramala Rao: The percentage
varies from place to place. They are
higher in out of the way places because
the cost of procurement is higher and
they are lower in places where there
are means of communication.

Shri Jhunjhunwala: What is the
highest percentage and the lowest per-
centage?

Shri Thirumala Rao: I have not got
the calculations here..

Dr. R. S. Singh: Is it a fact that rice
is procured in Bihar at Rs. 13 or 14 per
maund and sold at Rs. 27 or 28 per
maund?

Shri Thirumala Rao: I do not think
there is so much disparity between the
procurement and issue prices.

Shri T. N. Singh: Is it a fact that in
Bombay the selling price of rationed
grains varies considerably from one
district to another within a small area?

Shri Thirumala Rao: I cannot exactly
answer the question put by my hon.
friend but there is some disparity due
to local conditions.

Shri Kamath: May I know if cases
have been reported to Government
where peasants have resisted procure-
ment?

Shri Thirumala Rao: Here and there
there has been some resistapnce to pro-
curement.

Shri Kamath: What is meant by here
and there?

Shri Thirumala Rao: Considering the
area and the quantity procured the
quantum of resistance is very little.

Shri M. L. Gupta: Is it true that
in Hyderabad the handling charges
come to nearly the same price which
‘we pay to the cultivator for procure-
ment?

Shri Thirumala Rao: I cannot exactly
vouch for the proportion but Hyder-
abad has got a big corporation with a
large stafl.

Shri 8. N. Sinha: Have Government
received any representations from
States to raise the procurement price?

Shri Thigumala Rao: Some Govern-
ments have suggested that it might be
increased.

SUGAR QUOTA

*602. Shri D. 8. Seth: Will the
;lgnhister of Agriculture be pleased to
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(a) the monthly quota of sugar
ration per head in Delhi and in Rajas-
than capital, Jaipur, and in the mofus-
sil; and

(b) the reasons for difference in
quotas of sugar per head in different

places?

The ' Deputy Minister of Food and
Agriculture (Shri Thirumala Rae): (a)
The ration scales for sugar in Delhi
and Jaipur are 4 chattaks per week
and 8 chattaks per month respectively.
In the Mofussil the scales are
1} chattaks per head per week in the
case of Delhi and 2 to 5 chattaks per
head per month in Rajasthan.

(b) The difference in quotas is due
to the- difference in the normal per
capita consumption of sugar in the two
States. Sugar habits vary.from area
to area.

Shri Ghule: May I know why the
quantity of sugar allotted to different
Provi;xces is not based on a population
basis?

Mr. Speaker: Order, order. The hon.
Member is arguing.

Locust INVASION

*604. Prof. K. T. Shah: (a) Will the
Minister of Agriculture be pleased to
state whether the attention of the
Government has been drawn to the
recent invasion by locusts of the
Western States of Gujerat, Saurash-
tra. and Cutch?

(b) What steps have been taken to
guard against and minimise the
damage that is being done in those
areas by such pests?

(c) Have any estimates been made
of the loss caused to crops in those
areas by the ravages of locusts and
other such pests, as also by flouds in
the -current year?

(d) If so, what is the anproximate
loss suffered in each of the areas
mentioned above?

The Deputy Minister of Food and
YAn'lculture (Shri Thirumala Rao): (a)
es.

(b) Adequate anti-locust organisa-
tions have been set up by the Centre,
as well as by the States concerned. for
fighting the locust menace. They have
been provided with insecticides. dusting
machinery and other equipment. The
Central Organisation is in charge of
control operations in desert hreeding
areas, and keeps a continuous watch
over the locust situation in India as a
whole; assists the State Governments
who are responsible for the cultivated
areas, in their respective territories:
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with technical advice and equipment
when necessary.

(c) Yes, except for the areas in the
Western Districts of Gujerat.

(d) No estimates have been prepared
by the Government of Bombay for the
damage caused to crops by locusts and
floods in the Western Districts of
Gujera:

The losses on these two counts in
Saurashtra and Kutch, as estimated by
the respective State Governments, are
as follows:

Saurashtra Kutch
(i) Due to locusts (Tons) (T.ns)
andother pests 26,000 5,070
-+ (ii) Dut to floods 2,500 3,880

ToTAL 28,500 8,950

Prof. K. T. Shah: May I recall the
stctement of the hon. Food Minister
while replving to the debate on food
the other day. that the locust menace
was not possible to be dealt with
because the people were unwilling to
get those insects killed. that no steps
were taken hecause no complaints were
made by the people? May I know
whether that remark was borne in
mind bv the hon. Deputy Minister
when he answered the question and
said that Government have taken
action?

Shri Thirumala Rao: There is some
feelint of compassion for these
creatv~ns. on the part of some people.
I woull like to draw the attention of
the hon. Mamber to the news item that
a briie~ was built by some people to
enahl~ tha locusts go across and feed
thema»tvas.

Pr~? K. T. Shah:
com"'~'n*s were made
and relief was sought?

In spite of that
about locusts

Sk~ Thirumala Rae: Government are
not i- Tuenced by the attitude of some
v are proceeding with the
on of anti-locust measures.

M~. Spraker: His point is whether
the p2npl2 had made complaints about
the locusts and had wanted Govern-
ment to destroy them.

Shri Thirumala Rao: Sir. the State
Governments are responsible for these
things: we are dealing with the problem
as a result of complaints from the
people.

Shri Hathi: May I know from what
State comes that story of building a
bridge for the locusts?
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Shri Thiramala Rao: My recollection
is that it was somewhere in North of
Bombay State.

ToUuRIsTS TRAFFIC

*§05. Prof. K. T. Shah: (a) Will the
Minister of be pleased to
state what additional measures have
been adopted to encourage tounsf.s
traffic in India?

(b) What have been the results as
regards the growth, or otherwise, in
that traffic during the last three
years?

The Minister of State for Transport.
and Railways (Shri Santhanam): (a)
Among. the important steps taken by
Government for encouraging tourist
traffic in India, are the following:

(1) A Tourist Traffic Organisation
has been set up. cons:stmg of a Tourist
Traffic Branch in the Ministry of
Transport and Regional Tourist Infor-
mation Centres at Delhi, 'Bombay,
Calcutta and Madras. It is the func-
tion of this Organisation to coordinate
all arrangements for improvement of
amenities for the tourists and for the
distribution of publicity material.

(2) Steps are being taken with the
assistance of hoteliers, State Govern-
ments and air, rail and road transport
authorities to provide good food. satis-
factory accommodation, quick and com-
fortable transport to all foreign tourists
and to ensure tha* they receive:
courteous treatment everywhere.

.

(3) Informative tourist literature is
being produced. An information book-
let and a Kashmir Guide have already
been released. A Handbook of India,
A Hotel Guide and Regional Guide
books are under print. Folders and
posters on important places are being
printed and distributed widely.

(b) The Tourist Traffic Organisation
was set up in 1949. The number of’
foreigners excluding nationals of
British Commonwealth countries. who
were issued visas to India during 1949
and from January to September this
year, was 9.815 out of whom 1.311 were
tourists. India is now being included
in important round-the-world cruises
organised from America. It is expect-
ed that one of these cruises will bring
about 600 top-ranking Americans this
winter .and another will bring 150
Americans. Thanks to the efforts of
the Government, about 5,000 tourists
visited Kashmir in 1949 and, during
1950 upto September. the number of
such tourists was 6,000. Government
have been assured of cooperation by a
number of Indian and foreign Travel

.
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Agencie; and leading international air
and shipping companies. Substantial
results may be expected if the tourist
Prafﬁc campaign is kept up on an
intensive scale and all concerned play
their part in making the tourists happy
and comfortable.

Prof. K. T. Shah: May I ask whether
any guide on the lines of Whitaker’s,
1o places of historical interest or com-
mercial importance has been prepared
.and issued by the Government?

Shri Santhanam: I have already
stated that a guide book is being pre-
pared and will be shortly released.

Prof. K. T. Shah: I wanted to know
on what lines. Is it a guide to places
of historical or aesthetic interest or of
commercial importance, or to both, or
Just a mere itinerary?

. Shri Santhanam: Generally, it will
be such as to interest the tourists who
are inclined to come to India.

Shrimati Remuka Ray: Is the hon.
Minister aware of the fact that there
are very serious complaints from many
of the tourists who have come here
even recently, and would he take more
effective steps to see that in regard to
transport and, more particularly, hotel
facilities, some improvements are
made because this is one of our . . .

Mr. Speaker: Order, order. She is
putting a very vague question.

Shrimati Renuka Ray: May I re-ask
the question?

Mr. Speaker: What information does
ghe want?

Shrimati Renuka Ray: I want to
know whether any effective steps are
being taken to reduce the number of
complaints, regarding transport and
hotel facilities, from tourists who have
come recently.

Shri Santhanam: Not only have such
steps been taken, but I may say that
we have actually received letters from
tourists on the great help rendered by
our tourist organisations in all these
various places.

-

Prof. K. T. Shah: The hon. Minister
mentioned about the co-operation from
travel agencies. May I enquire whe-
ther any commission is allowed to these
agencies, and, if so, how much for
booking for foreign travel and how
much for travel in India?

Shri Santhamam: I have no actual
figures, but I think a certain percent-
.age of the railway ticket fares and
.of the air fares are given to these travel
.agencies. B

4 DECEMBER 1950

Oral Answers 580

Prof. K. T. Shah: Is this commission
also allowed to the travel agencies for
booking the citizens of the country for
in)and travel?

Shri Santhamam: Yes, Sir.

SITAMARHI-SONBERSA LJINE

*606. Prof. S. N. Mishra: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that the
construction of proposed Sitamarhi-
Sogbersa line has been abandoned;
an

4(b) if so, the reasons therefor and
the expenditure so far incurred
thereon?

The Minister of Transport and Rail-
ways (Shri Gopalaswami): (a) No. The
project is still under consideration.

(b) The expenditure incurred on the
survey investigation of this project so
far is Rs. 5,500.

Prof. S. N. Mishra: May 1 know
whether the work has not yet com-
menced?

Shri Gopalaswami: The work of
construction has not commenced yet,
—we have not yet got the decision of
the Board—but the survey has been
completed.

Prof. S. N. Mishra: When is the cons-
truction proposed to be taken up?

Shri Gopalaswami: Well, the survey
has been completed, but the survey
report has not been received. When
that is received, it will be placed
before the Central Board of Transport
and after it is approved there then we
can take action, the decision being in
the hands of the Central Board of
Transport.

Prof. S. N. Mishra: What is the esti-
mated expenditure likely to be incurred
on this line?

Shri Gopalaswami: The estimate is
ahout Rs. 44°37 lakhs.

PRrice CONTROL OF Gur

*608. Pandit Thakur Das Bhargava:
Will the Minister oi Agriculture be
pleased to state:

(a) whether in the matter of fixa-
tion of price of Gur any diiference
has been prescribed in regard to
various qualities of Gur;

(b) whether any dilferentiation in
price has been made in the retail sales
by shopkeepars or sales by agricul-
turists to the shopkeepers or stock-
ists; and

(¢) whether any account has been
taken in the fixation of price of Gur,
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of the price of bags, commission
charges or profits of intermediaries?
The Deputy Minister of
culture (Shri Thirumala Rao):
(a) to (c). The prices fixed are the
. absolute maximum inclusive of quality
differentials, merchandizing, packing
or incidental charges and trade mar-
gins. For deficit areas, the prices also
include the cost of transport from the
supplying areas.

Shri Jhunjhunwala: Is there any
difference between the price paid by
the dealer to the cultivator and the
price at which he himself sells?

Shri Thirumala Rao: All this is in-
cluded in the ceiling price.

Shri Jhunjhunwala: I want to know
whether there is any difference—whe-
ther the agriculturist will get this price
or the dealer who sells to the consumer
will get this price.

Shri Thirumala Rao: It is the issue
price that is fixed as the ceiling price.
Within that rate, the matter has to be
adjusted between the primary producer
and the dealer. :

Shri Jhunjhunwala: May I know
whether the dealer can purchase from
the producer at the rate of Rs. 12, and
E}ill l:e be allowed by Government to

0 so0?

Shri Thirumala Rao: I should make
it clear that it is not intended to en-
force any rigid control over the price
at all stages—from the stage of pro-
duction to the stage of retail sale.

Shri Jhunjhunwala: What is the
basis on which the price of gur is fixed
as compared with sugar?

Shri Thirumala Rao: Expert advice
is that the production of gur is near
about Rs. 13.

Box Boys oN RAiLways

*609. Shri Joachim Alva: (a) Will the
Minister of Railways be pleased to state
what are the rules in the different
reilways in regard to the Box Boys
who carry the Guard's Boxes contain-
ing equipment from the station into
the trains?

(b; Is guard’s boxes equipment
carried by other railways at their
headquarters except G.I.P. and why is
it done so?

(c) How are the Box Boys who carry
the guards boxes authorised?

The Minister of Transport and Rail-
ways (Shri Gopalaswami): Informa-
tion is available only 'in gespect of the
nine former Indian Government Rail-
ways, namely the Assam, B. N,, B. B.
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and C. I, E. I, E. P, G. I. P.,, M. and
S. M, O. T. and S. I. Railways and is
as follows:

(a) and (b). No rules, as such, have
been laid down in regard to Box Boys.
Box Boys are provided to carry
Guards boxes to and from the Box
Rooms. or Running Rooms etc., and
the trains, at the Headquarters stations
of the Guards as well as the out-sta-
tions, except that at some stations on
the Broad Gauge section of the B. B.
and C. I. Railway, and on the G. 1. P.
and the M. and S. M. Railways, Box
Boys are not provided at the head-
quarters stations of the Guards. The
arrangement is based on the practice
followed on each railway, but the
question of providing Box Boys at the
headquarters stations of the Guards,
where the provision does not exist at
present, is under the consideration of
Government.

(c) Box Boys are regular Railway
servants and it is their duty to carry
the boxes between the Box Rooms or
the Running Rooms etc. and the trains.
The question of authorising them to
do their duty does not arise.

Shri Joachim Alva: What is the
average weight of these boxes and is
any allowance paid to the Guards in
the G.I.P. when the boxes are carried
by other people than the Box Boys
themselves?

Shri Gopalaswami: I am afraid I
have no information as to the weight
of the boxes. It must naturally vary
at different places. I do not think any
allowance of the kind mentioned by
the hon. Member is paid.

DaMm oN RIVER SEWANE

*610. Shri Jnani Ram: Will the
Minister of Works, Mines and Power
be pleased to state:

(a) whether there is a proposal for
constructing a dam on the River
Sewane;

(b) if so, the probable cost of the
same; and

(¢) when will the work be started?

The Deputy Minister of Works,
Mines and Power (Shri Buragohain):

(a) The answer is in the affirmative.

(b) Rs. 24-4 lakhs.

(¢) The project is still under exami-
nation.

Shri Jnani Ram: What is the pur-
pose of the dam?

Shri Buragohain: The Corporation
proposes to construct this dam for pro-
viding, in the first instance, cooling
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water to Bokaro thermal plant, until
the compietion of the Konar dam.
Thereafter, Sewane dam will be utilis-
ed for irrigation and drinking = water
to Hazaribagh.

Shri Jnani Ram: What area will be
submerged under the dam?

Shri Buragohain: I require notice.

Shri Jaipal Singh: May I know why
this project was not included in the
ariginal plan and how a new plan has
been permitted to be introduced at
this stage?

Shri Buragohain: Owing to the con-
flicting advice obtained from the Con-
sultants, this proposal had to be taken
up.

Shri A. C. Guha: Will this dam be
under the administration of the
D.vV.C?

Shri Buragohain: Yes.

Ch. Ranbir Singh: Will the hon.
Minister assure the House that this
scheme will not be given up for want
of finances later on?

Mr. Speaker: Order, order.
IMPORT OF FERTILIZERS

*611. Shri A. C. Gmba: Will' the
;lg:;eister of Agriculture be pleased to

(a) whether it is a fact that the Gov-
ernment of India have been importing
fertilizers on their own account;

(b) if so, what is the C.LF. price per
ton; and

(¢) whether any private party has
offered to supply fertilizer at a cheaper
price?

The Deputy Minister of Food and
%griculture (Shri Thirumala Rao): (a)
es. :

(b) A statement showing the aver-
age Clearing and Forwarding price per
long ton of fertilisers imported on
Government account between July 1943
and November 1950 is placed on the
Table of the House. [ Appendix
VI, annexure No. 17.]

(c) Between 1943 and 1949, nitro-
genous fertilisers were under the con-
trol of the International Emergency
Food Council of the Food and Agricul-
ture Organisation and allocations made
by them were normally procured
through Indian Missions abroad. Inter-
national allocations ceased with effect
from 1st July 1949 and India’s require-
ments are obtained through the Minis-
try of Industry and Supply who invite
offers for same. The most competitive
prices were accepted after ‘taking into
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account the standing of the parties
concerned and the prevailing price at
the time of the indent. ’

Shri A. C. Guba: Was there no offer
from a private party?

Shri Thirumala Rao: I want notice.
As I said,

“the most competitive prices
were accepted after taking into
account the standing of the
parties concerned and the prevail-
ing price at the time of the
indent.”

Even if there was some offer from
private parties, we have to judge . . .

Mr. Speaker: He wants to know whe-
ther private parties had offered or not.

Shri Thirumala : There must
hlave been offers from private parties
also.

Dr. Deshmukh: May I know what is
the world price of fertilizers at the pre-
sent moment and what is the price at
which it is given to the cultivators? Is
it not a fact that the difference is about
Rs. 50 a ton?

Shri Thirumala Rao: I am not aware
of it. For some time, State Govern-
ments were subsidising distribution
of fertilizers, but now they feel that
there is no need for subsidy.

Shri B. Das: May I enguire whether
fertilizers ordered by private companies
and by Government were received in
scheduled time and came to the help
of the agriculturists in 1950-51?

Shri Thirumala Rao: Yes, Sir. We
have got a large quantity of fertilizers
still.

Dr. Deshmukh: I wanted to know
the price at which fertilizers are being
offered to the cultivators and the world .
price of fertilizers today. No reply
has been given to it.

Shri Thirumala Rao: I want notice.

Shri B. Das: May I know whether
the fertilizers were distributed accord-
ing to schedule?

Shri Thirumala Rao: There
slight surplus of these fertilizers.

Shri Syamnandan Sahaya: Will Gov-
ernment be pleased to state if it is not
a fact that the Central Government
are subsidising the distribution of
super-phosphate.

Shri Thirumala 'Rao: VYes, Sir.
Central Government have subsidised
super-phosphate to some extent.

Shri Biswanath Das: May I know
why Government purchased fertilizers

is a



585 Oral Answers

in excess of the actual demand of the
country for the year?

Shri Thirumala Rao: Generally, an
estimate is prepared in consultation
with State Governments, and there are
certain State Governments which are
not able to absorb all the quantity.

ot wid g P ¥ a1 oWz
qrd wg g ?
[Shri Jangde: Have these fertilizers
been obtained from Russia?]

Shri Thirumala Rao: Russia also
supplied some quantity of fertilizers.

JANATA ExXPRESs TRAINS

*612. Shri Deogirikar: Will the Minis-
ter of Railways be pleased to state:

(a) whether there are any Janata
£xpress trains on the metre gauge lines
of the M. & S. M. Railway; and

(b) is there any proposal to start
such trains, if there are none, between
Poona and Hubli?

The Minister of State for Transport
‘;qnd Railways (Shri Santhanam): (a)
0.

(b) The power and coaching stock
position would not permit the consi-
deration of introducing an additional
train on this section.

Shri Deogirikar: Was there any re-
Presentation made in this respect?

Shri Santhanam: There are repre-
sentations from all over the country
to increase the trains.

SEIZURE OF FooD GRAINS

*613. Dr. R. 8. Singh: Will the Minis-
ter of Food be pleased to state:

(a) the quantity of Food grains (in
tons) seized in various Golas of the
State of Bihar since August 1950; and

(b) how many tons of those seized
grin;:s have been released so far for
sale

ty Minister of Food and
Agriculture (Shri Thirumala Rao):
(a) and (b). Necessary data is being
collected by the Bihar Government
and will be placed on the Table of the
House when' received.

Dr. R. 8. Singh: In view of the fact
that the people in Bihar are in urgent
need of foodgrains, may I know how
long it would take for the Government
to collect that data?

Mr. Speaker: It is a matter for the
Biher Government.
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Shri Thirumala Rao: We shall ask
the Bihar Government to send a reply
immediately,

ALL INDIA WoMEeN’s Foop Couwcis

*614. Shri Jagannath Mishra: (a) will
the Minister of Food be pleased to state
whether an All-India Women’s Food
Council has been formed?

(b) Who are the members and exe-
cutives of this Council and what are its
functions?

(c) What is the estimated expendi-
glx;’e for this Council for the Year 1950-

{d) Was there any scheme for it
before the starting of this Council and
if 50, what is it?

The Deputy Minister of Foodn::d

(a) Yes.

(b) A list showing the names of
the members and executives of the
Council is laid on the Table of the
House. [See Appéndix VI, gnnexure
KNo. 8.]

The main functions of the Council
are:

. (1) To popularise the use of foods
including all supplementary foods like
tubers, vegetables, seasonal fruits ete.

(ii) To hold exhibitions, open can-
s and cafeterias and conduct in-
tensive propaganda for this purpose;

(iii) To induce establishments e.g.
hotels, cafeterias, ete., to serve supple-
mentary foods for at least one day in
the week so that there may be a saving

the consumption of cereals; and

(iv) To evolve recipes of supple-
mentary foods.

(c) About Rs. 98,000,

(d) Yes; a Subsidiary Food Produc-
tion Committee was set up by the
Government of India in May 1949 to
undertake on an experimental basis
the production and utilisation of subsi-
diary foods like sweet-potatoes, bana-
nas, tapioca, papaya, etc.. and to study
@ number of technical and other pro-
blems regarding storage, keeping
quality, palatability, dehydration costs
ete. of these foods with a view to re-
commend to the Government by the
end of January 1950 the feasibility of
the scheme, the extent and the form
in which it should be expanded and
the likely cost involved. The Com-
mittee had done pioneering work in
focusing attention on the importazgce
of subsidiary foods and the necessity
for encouraging production and  con-
sumption of these foods. As it was
considered that the Committee had
served its original purpose and the
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work initiated by it should be placed
on a more popular basis, it was decid-
ed to wind up the Subsidiary Food
Production Committee and to replace
it by an All-India Women's Food
Council to organise a vigorous popular
drive to encourage the consumption of
subsidiary foods through propaganda,
publicity, demonstrations, exhibitions,
canteens, and organised cafeterias.

I may in this connection draw the
attention of this House to the three-
day Exhibition which ended yesterday
evening and which attracted thousands
of visitors of all classes.

Shri Jagannath Mishra: May I know
whether this Council has branches in
the country?

Shri Thiramala Rao: The Council has
branches all over the States and the
State Governments are taking active
interest in it.

Shri Jagannath Mishra: Where are
the branches located?

Shri Thirumala Rao: They are in
Bombay, Madras, West Bengal, Uttar
Pradesh, Punjab, Bihar and several
other States.

Shri Jagannath Mishra: Does the
Central Government meet the expenses
of all these branches?

Shri Thirumala Rao: We will impress
on the States the utility of this Council
and we have every hope that the States
will come forward with grants.

Shri Rudrappa: Are the functions of
this organisation restricted only
towns, or do they extend to rural areas
as well?

Shri Thirumala Rao: Their activities
extend to rural areas as well.

Shri Rathnaswamy: In view of the
opinion widely held by our women that
men have apparently failed to solve the
food problem, will Government consi-
der the advisability of giving more
moral and material support to this
organisation in tackling this problem?

Mr. Speaker: Order, order.

Shri Sondhi: May I know, Sir, what
is the amount sanctioned for Delhi?

Shri Thirumala Rao: No specific sum
has been earmarked for Delhi; but the
money can be granted from the Central
funds.

Shri B. Das: Do I understand that
the All-India Women’s Council have
resolved that women should take all
the subsidiary foods and the men will
take the staple foods.

Mr. Speaker: Order, order.
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DiISPLACED TEACHERS’ PROVIDENT FunDs

*615. Giani G. S. Musafir: (a) Wil
the Minister of Communications be
pleased to state whether it is a fact
that the Provident Funds of displaced
teachers from Pakistan are still lying in
the Savings Banks of Pakistan Post
Offices?

(b) If so, what are the hindrances in
getting these funds transferred to
India?

The Deputy Minister of Communica-
tions (Shri Khurshed Lal): (a) Yes.

(b) The Pakistan Government have
put a ban on the transfer of Post Office
Savings Bank Accounts due to devalu-
ation of Indian Currency and non-
settlement of an exchange ratio be-
tween the two countries. An agree-
ment was arrived at between the two:
countries in June, 1950, for the resump-
tion of verification of Savings Bank
Accounts and postal certificates, but
orders for implementing the Agree-
ment in full have not yet been issued
in Pakistan.
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{Giani G. S. Musafirr Pending a
settlement, is the Government prepared
to consider the question of giving some
interim relief, on its own account, to
those teachers who are hard-pressed
and idle for want of money?] ’
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[{Shri Khurshed Lal: Our difficulty is
that unless accounts, duly verified, are
received from there we are not in a
position to ascertain what amount is
to be paid to whom.]
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[Giani G. S. Musafir: Has a repre-

sentation been submitted to you by
some teachers in that connection?]
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[Shri Khurshed Lal: Representations

about all kinds of accounts have been
received from all sorts of people.]

ARTIFICIAL INSEMINATION CENTRES

*618. Shri Dwivedi: Will the Minis-
ter of Agriculture be pleased to state:

(a)_whether the Artificial Insemina-
tion Centres as sponsored by the Indian
Council of Agricultural Research are
being maintained; and

(b) if so, what is the progress made?

The Deputy Minister of Food and
Agriculture (Shri Rao):
(a) and (b). The Indian Council of
Agricultural Research is _temporarily
financing one Artificial Insemination
Centre at Bangalore. It has under
consideration a scheme to establish
four regional centres in the country.
They have not, however, received final
sanction of the Council.

Shri Dwivedi: What
to the other Centres?

Shri Thirumala Rao: They are
receiving consideration and a final
decision will be arrived at shortly.

has happened

Shri Syamnandan Sahaya: Are Gov-
ernment aware of the fact that the
results of artificial insemination in
foreign countries are not found to be
satisfactory?

Shri Thirumala Rao: We are not
aware of any such thing.

Shri Syamnandan Sahaya: Have any
experiments been made by the Govern-
ment of India here and have they found
it to be satisfactory?

Shri Thirumala Rao: Our reports
from the experimental centres are that
they are satisfactory.

PRODUCTION OF MILK
*622. Shri Balwant Sinha Mehta:

Will the Minister of Agriculture be
pleased to state:

(a) the total production of milk in
our country at present; and

. (b) what steps are being teken to
increase the production?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao): (a)
The latest information available is
derived from the livestock census con-
ducted in 1945. In that year the total
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production of milk in the country was
estimated at 48155 lakh maunds.

. (b) The hon. Member's attention is
invited to the reply given to similar
question in answer to part (b) of the-
Starred Question No. 1028 on 22nd
March, 1950, in this House.

Shri Balwant Sinha Mehta: May I
know the per capita consumption of
milk in our country?

Shri Thirumala
of that question.

Shri Balwant Sinha Mehta: May I
know how much milk is imported in
our country?

Rao: I want notice-

_ Shri Thirumala Rao: Milk powder is-
imported. I have not got the figures.

Shri Rudrappa: May I know what is.
the basis for calculating the total yield.
of milk in the country?

Shri Thirumala Rae: It is based on
the cattle census figures.
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[Shri Jangde: May I know what is
the maximum and the minimum quan-
tity of milk yielded by our cows?]

Shri Thirumala Rao: The maximum
yield is regarded as about 40 lbs. a day
and the minimum, as we know from
experience, can be put at any quantity.

DeLHI TRANSPORT SERVICE

*623. Giani G. S. Musafir: Will the

Minister of Tramsport be pleased to
state:

(a) the number of buses run on
different routes by the Delhi Trans-
port Service in Delhi;

(b) the gross earnings of the Delhi
Transport Service from 1st January
1850 to the end of October 1950;

(c) the net income for the said
period; and

(d) the rate of fare per mile?

The Minister of State for Transport
and Railways (Shri Santhanam): (a)
138 buses, spread over 28 routes, are
being run daily by the Delhi Trans-
port Service.

(b) The gross earnings of the Delhi
Transport Service from 1st January

1950 to the end of October 1950
amounted to Rs. 54,57,052.

(¢) The net income for the period
is not ascertainable at present as the
period includes a portion of the cur-
rent financial year for which the
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balance sheet can be worked out only
after the 31st March 1951.

(d) The fare structure is based on
.a rate of 1 anna for the first mile, nine
pies each for succeeding miles upto
the fifth mile, and six pies for every
_subsequent mile. The actual fares cal-
culated on this basis are rounded to
the nearest half anna to avoid the
inconvenience of paying in denomina-
tions of quarter anna.

Sl 1 yilane - ﬂ! -~ JL;S
st S A e et Sy
@aryy =dy ol 2 &S oy
RSl R g
[Giani G. S. Musafir: How many
buses, out of those in use, are at this
time lying in the workshop?]

Shri Santhanam: Between thirty and
forty buses at a time.

SHORT NOTICE QUESTIONS
ANSWERS

SHOOTING INCIDENT NEAR INDO-NEPAL
BORDER

Shri Kamath: Will the Prime Minis-
ter be pleased to state:

(a) whether it is a fact that Shri
Shibban Lal Saksena, M.P., was recent-
1y shot at by Nepal State troops near
Indo-Nepal border;

(b) if so, when, where and the cir-
cumstances in which the shooting
incident took place;

(c) the nature of injuries sustained
by him;
(d) his present condition; and

(e) the various measures, military
and other taken by Government to
guard and protect the Indo-Nepal
border?

The Prime Minister (Shri Jawahar-
1al Nehru): (a) to (d). Yes, Sir. On
92nd November, Shri Shibban Lal
Saksena attended a meeting 1n Nepa-
lese territory across the Gorakhpur
border. This meeting was forcibly
dispersed by Nepalese Government
Forces. Shri Saksena and party re-
turned on a truck towards the Indian
border. This truck ran into an am-
bush of Nepalese Government Forces
near the Danda river bridge and was
fired upon. Shri Saksena received
bullet injuries in his leg. His present
condition is reported to be satistactory.

(e) Adequate steps have been taken
- to protect the Indo-Nepal border. It

4 DECEMBER 1950

Oral Answers 592

would not be in the national interest
%okdisclose the details of the steps
aken.

Shri Kamath: Was, Sir, Mr. Shibban
Lal Saksena shot at while he was in
that truck or after he had got out of
ttge "truck and come to Indian terri-

ry?

Shri Jawaharlal Nehru: The firing
apparently took place on the truck and
I think the first person hit was the
driver of the truck, in the leg or some-
where. Thereupon it appears that the
passengers of the truck got down and
were walking towards the Indian
border when further firing took place,
and Mr. Saksena was hit. The hon.
Member asked about the territory. It
is very difficult to be absolutely pre-
cise, but our information is, in so far
as it goes, that it was = probably in
Nepalese territory that the second
incident also took place.

Shri Kamath: Was there any ban on
the movement of persons across the
border at that time?

Shri Jawaharlal Nehru: Ban on the
part of the Government of India or
the Government of Nepal?

Shri Kamath: Mutual or one way.

Shri Jawaharlal Nehru: I am not
aware of any ban, but right across the
border fighting was taking place all
the time. A small town there was
being, in a sense, attacked and continu-
ous firing was taking place. The place
where Mr. Shibban Lal Saksena went
was right near the fighting zone.

Shri Kamath: Is the statement of
Mr. Shibban Lal Saksena himself that
he was shot at on Indian territory
incorrect?

Mr.. Speaker: Order, order.

Shri Kamath: Have reports reached
Government that Nepal State troops
fired right into Indian villages and
gef:irgyed also standing crops in the
elds

Shri Jawaharlal Nehru: We have had
no independent report. Mr. Shibban
Lal Saksena stated that. But we have
had no independent report.

Shri Kamath: Is it a fact that several
villagers of Pharendi in that area have
been admitted in Nautanwa Hospital
with bullet injuries received by them
on Indian soil?

Shri Jawaharlal Nehrn: The hon.
Member is referring to some other
incident, not the incident of this firing?
I am not aware of any other incident
in which some people were wounded.
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Shri Kamath: Have any enquiries
been made from the Nepal Government
especially the authorities on the border.
about this particular incident?

Shri Jawaharlal Nehru: Yes, Sir.

Shri Kamath: In view of the discre-
pancy that has arisen between the
statement made by the Prime Minister
and by Mr. Shibban Lal Saksena, is
Government prepared to hold an im-
partial enquiry into the matter?

Mr. Speaker: Order, order.

Shri Syamnandan Sahaya: Are Gov-
ernment aware that the State troops
of Nepal are playing havoc with Indian
ritizens who have also their property
on the other side of the border in the
Nepal territory?

Shri Jawaharlal Nehru: Government
have received certain complaints of
that nature and have immediately com-
municated them to our Ambassador in
Nepal to enquire into the matter.

Shri Joachim Alva: Will the hon. the
Prime Minister as Leader of the House
take steps to see that the hon. Member
Shri Shibban Lal Saksena instead of
being involved in hunger strikes or
shooting incidents comes and takes his
honoured place in this House?

Mr. Speaker: Order, order.

Shri Kamath: Has any protest been
Jodged by Government with the Nepal
Government about this incident, Sir?

Shri Jawaharial Nehru: The matter
was immediately referred to the Nepal
Government whose reply was received.
It was difficult to say exactly where or
on what spot he was wounded, and as
the matter was not clear one could not
proceed much further about it. May
1 add. as hon. Members will he interest-
ed. that Mr. Shibban Lal Saksena is in
Delhi at the nresent moment. He has
come here. He is not well enough to
walk about {00 much, because he has
been wounded somewhere below the
shin. It is all plastered up. But he
has been discharged from hospital
vesterday.

Shri Kamath: The Prime Minister
stated that the matter was not clear.
In view of the fact that the matter is
not very clear, does he propose to take
stens to have the matter enquired into
fully and cleared up?

_Shri Jawaharlal Nehru: It is very
difficult to hold an enquiry on a spot
where ﬁgbtmg has taken place actually
~—~some kind of a small-scale warfare.
It a person goes there it is rather a
risky venture that bullets may come
and hit him. One can hardly blame
the Government if a stray bullet goes
this way or that.
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Shri Kamath: But will he have en-
quiries made to ascertain whether it
was on Indian territory or on Nepal
territory?

Mr. Speaker: Order, order. I am
going to the next question.

Mr. Speaker: The hon. Member is
reading some other question. Will he
read the question as admitted?

Shri Joachim Alva: I shall do so, but
I was not given a copy of it at all.

FoOD SITUATION IN Bomsay

Shri Joachim Alva: (a) Will the
Minister of Fooed be pleased to state
whether the attention of Government
has been drawn to the statement made
by the hon. Shri Dinkerrao Desai, Civil
Supplies Minister, Bombay State, at
his Press Conference on November 27th
at Bombay that the food position in
Bombay is ‘very difficult’ and that the
rationing system was almost on the
point of ‘breakdown’?

(b) If so, what are the reasons for
the breakdown of the rationing system
in Bombay?

(c) What are the steps taken by the
Union Government to prevent the
breakdown in the rationing system in
Bombay?

The Minister of Food and Agriculture
(Shri K. M. Munshi): (a) Yes, Sir.

(b) It cannot be said that there has
been a breakdown in the rationing
system in Bombay; but the system
in the rural areas of Bombay has not
been running smoothly for the last few
weeks. The reasons for this position
are:

(i) low stocks with Bombay Govern-
ment;

(ii) delayed South West Monsoon.
which has resulted in a postponement’
of the harvest. As a result of the
delayed harvest, it has not been possi-
ble for the State Government to pro-
cure the normal quantities during
October and November;

(iii) the delayed harvest has also
meant higher offtakes from Government
stocks than are usual at this time of
the year: and

(iv) the inelastic system of distri-
bution.

(c) The original ceiling quota for
Bombay for the year 1950 is 5 lakh
tons. This has been raised to 7°38 lakh
tons. This figure is one-third of total
imports during the year and is the
highest allotment to any State. 43,600
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tons was allotted to Bombay in Novem-
ber and another 60,000 tons of food-
grains have been allotted for supply
during December. In December,
Bombay will have 75,000 tons of carry-
over, 10,000 tons of over-flow from
November allotment and 60,000 tons
allotted for December; in all 145,000
tons for December 1950, not counting
their procurement. Bombay’'s procure-
ment in December may reach a figure
of about 40,000 tons. Thus, it is expect-
ed that during the month of Decem-
ber, Bombay will have 175,000 to
185.000 tons against their consumption
of 95,000 tons. Most of the allotments
to Bombay are from overseas arrival
and are received at the Bombay Port.
The delay, if at all, is only due to the
arrival of ships. In November, there
was difficulty in the arrival of ships
to all the ports in India and special
arrangements ‘were made to divert
4.220 tons from an earlier ship. An-
other 1,500 tons were- given from the
gxagtre reserves of the Centre from the
epot.

It must be realised that several
States are in difficulties on account of
general food scarcity. The rationing
systems in some States have been under-
going strain for months and it is no
wonder that Bombay is not able to
maintain the pattern of rationing which
it has built up under existing scarcity
conditions.

Shri Joachim Alva: Is it true that
the Government of Bombay conveyed
their views against de-control?

Shri K. M. Munshi: There was no
proposal for de-control at any time.

Shri Joachim Alva: When the
opinion was sought for was their
opinion against de-control?

Shri K. M. Munshi: No such opinion
was sought.

Shri Joachim Alva: They have
always stated that they need 14 to 16
ounces per head in the City of Bombay.

Shri K. M. Munshi: Every State
wants 14 to 16 ounces, but there are
no such ounces to go round.

Shri Rudrappa: May I know whether
the Central Government or the State
Government is responsible for the
supply of sufficient foodgrains?

Mr. Speaker: That will be a matter
of opinion.

Shri M. C. Shah: Will the hon.
Minister please state whether the quota
allotted, namely 7-38 lakh tfons, was
far the meriod up to the 1st October
1950 and may 1 know further what
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was the quantity given to the Province.
of Bombay up to the end of October?

Shri K. M. Munshi: As regards the
quota. the quota allotted was only 5
lakh tons. In fact, as I pointed out.
it has been raised and it now aggre--
gates to 7-38 lakh tons up to December.
In November the quantity which was
allotted ‘was 43.600 tons and in Decem--
ber 60.000 tons.

Mr. Speaker: I believe the hon.
Member wanted to know the total
aunta allotted up to end of October
1950 and the quantity supplied up to
that time.

Shri K. M. Munshi: The allotment
to the end of October was 6.96,400 tons.

Shri M. C. Shah: May I ask if it is
not a fact that the Bombay Govern-
ment as early as in February when
the Conference for the basic plan was
held. asked for the allotment of 7-5
lakh tons?

Shri K. M. Munshi: So far as 1
am informed. the basic plan was fixed
in January or February. and a certain
cuota for the whole year was fixed.
Bombay’s quota was 5 lakh tons. It
was fixed on the basis that they must
bring it down to 1.85.000 tons during
the whole year.

Shri M. C. Shah: May I know
whether the hon. Minister is aware of
the fact that in the Province of Bom-
hay there is mononoly purchase sys-
tem. and thérefore no produce is
allowed to be sold to anybody else
excent to the Government. and as a
consenuence an obligation is cast upon
the State tn feed the non-producing
rural population?

Mr. Speaker: Order. order. It be-
comes a part of the argument.

Shri M. C. Shah: In view of the fact
that the nvenine balance will be 75.000
tons on 1st December 1950. and in
view of the ecommitment of the Bom-
bay Province beranse of the monopoly
nurchase svstem, will it be possible to
have sufficient auantity of food to he
distributed at all the ration shops in
the Province of Bombay?

Shri K. M. Munshi: As I already
mentioned. on account of the internal
tood scarcity in the Province of Bom-
hav and the diffirulty of getting the
foodgrains from foreign countries in
time there has been. not only in
Rambav. hut in several States. com-
nlate inability to maintain the mono-
poly orncurement and the rationing
rommitment which it implies.

Tr. M. M Nas: Mav T ask whether
the Grow More Food Campaign in
Bombay has produced gatisfactory
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results, and if so, what was the target

for the current year?

Shri K. M. Munshi: In my speech,
Sir, I dealt with all the figures. 1 do
not think that arises out of this ques-
tion. My hon. friend can ask any
other question.

. Shri Satish Chandra: In view of the
fact that rural rationing has not
worked smoothly in Bombay, as the
hon. Minister has stated, and in other
States also, is Government considering
to ?bol.ish the system of rural ration-
ing’

Shri K. M. Munshi: Government is
considering the matter, but for the
moment the rural rationing in several
parts of India is not working smoothly.

Pandit Kunzru: Is it intended to
revert to the old system of provision-
ing in these rural areas and leave the
villagers to their fate?

Shri K. M. Munshi: As a matter of
fact, the whole question is under con-
sideration because the new basic plan
for 1951 is being prepared and some
adjustment will have to be made on
the basis of complete rationing com-
mitments.

Pandit Kunzru: May I know in

which districts of Bombay is it con- -

templated to do away with the system
nf rationing in rural areas?

Shri K. M. Manshi: I do not know
whether the Bombay Government in-
tends to do it but that is a matter to
be taken up with them and discussed.

Pandit Kunzru: I wanted to know
whether the Government of India pro-
pose to withhold help from the Gov-
ernment of Bombay in  order to
introduce provisioning in those areas
where there is rationing now.

Shri K. M. Munshi: For the moment
without a discussion with the Govern-
ment of Bombay, it is impossible "to
indicate the districts. What the Gov-
ernment of India have already done
a month ago is to tell the Government
of Bombay that the situation can only
be eased by reducing commitments in
self-sufficient areas.

Pandit Kunzrw: Has any  attempt
been made to reduce the rationing in
urhan areas before doing away with
rationing in rural areas?

"Shri K. M. Munshi: So far as urban
areas are concerned, it is not possible
at the present moment to reduce the
rationing commitments at all. If at all
it can be done in the rural areas, that
will largely depend upon discussions
with the Bombay Government. It is
too premature for me to say.
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Pandit Kunzru: When are these dis-
cussions to take place?

Shri K. M. Munshi: The discussions
are to take place on the 1lth and
12th of this month in Bombay.

Mr. Speaker: I think we have had
enough questions on this Short Notice
Question.

WRITTEN ANSWERS TO QUESTIONS
HIrakup PROJECT

*590. Prof. Ranga: Will the Minister
of Works, Mines and Power be pleased
to state:

(a) the progress so far made on the
Hirakud Project; and

(b) how soon the power distributita
and irrigation facilities by the project
will be made available to the public?

The Minister of Works, Mines and
Power (Shri Gadgil): (a) The latest
progress report on the Hirakud Dam
Project is laid on the Table of the
House. |See Appendir VI, annexure
No. 11.]

(b) It is hoped to supply power by
1952-53 and irrigation by 1953-54, pro-
vided adequate funds are available to
execute the works according to pro-
gramme.

AIRCRAFT ACCIDENT

*591. Shri Sidhva: (a) Will the
Minister of Communications be pleased
to state whether an aircraft of the
Night Air Mail Service of Air India
which arrived at Bombay on the 8th
July, 1950, from Delhi met with an
accident whilst landing at Santa Cruz?

(b) If so, what was the cause and
whether it was due to runway being
defective?

The Deputy Minister of Communi-
cations (Shri Khurshed Lal): (a) Yes,
Sir.

(b) The accident is attributed to an
error of judgment on the part of the
pilot at the time of landing and not to
any condition of the runway.

RUNNING OF BuUseEs BY RamLways

*598. Prof. Ranga: Will the Minister
of Railways be pleased to state:

(a) how many railways have finan-
cial interest in the State Bus Services
on feeder roads and what is the total
mileage of such roads;

(b) have such bus-services resulted
in greater revenues from passenger
and goods traffic to the railways;
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(c) whether such services are being
run especially on those routes where
the feeder branch railway lines have
been dismantled;

(d) whether there is co-ordination
between the railway and private com-
panies in fixing the bus-routes through
the provincial Traffic Boards; and

(e) whether Railways contemplate
the establishment of separate motor-
assembling and repairing workshops
on the feeder roads?

The Minister of State for Transport
and Railways (Shrli Santhanam): (a)
Three Railways—B.B. and C.I., G.I.P.
and M. and S. M.—have financial
interest in the Bombay State Road
Transport Nationalisation  Scheme
which will ultimately extend to all
routes in the State, competitive, feeder
and other categories. The total mile-
age of feeder roads at present involved
is 6,312. In addition, two Railways—
G.I.P. and B.N.—have financial interest
in the two Co-ordinated Tripartite
Joint Stock Companies initiated by
the Madhya Pradesh Government in-
volving 1,066 miles of feeder roads.

(b) Co-ordinated road services have
been found to bring additional passen-
gers and revenue to the Railways. No
co-ordinated goods-lorry service yet
exists.

(c) Not at present.

(d) It is the policy of Government
to encourage such co-ordination and
this is being gradually fostered.

(e) No. This is the responsibility of
the associated road undertakings.
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PRODUCTION OF CoTTON

[*603. Dr. Devi Singh: Will the Minis-
ter of Agriculture be pleased to state
the estimated quantity of cotion that
would be produced in the whole of
India this year?]

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): A firm
estimate cannot be made at this stage,
but the indications are that the gro—
duction will be of the order of 35 lakh
bales.

INTRODUCTION OF 2ND CLASS COMPART-
MENTS IN SUBURBAN TRAINS

+g07. Shri Sidhva: (a) Will the
Minister of Railways be pleased to
state whether it is a fact that the
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Advisory Committees of the G.LP.
and B.B.&C.I. Railways have re-
solved that 2nd class should be in-
troduced in the suburban trains?

(b) If so, what steps have been
taken in this connection?

The Minister of State for Transport
and Railways (Shri Santhanam): (a)
The Local Advisory Committee of the
G.IP. Railway have recommended the
introduction of second class accom-
modation on the Bombay suburban
trains. but the B.B. and C.I. Railway
Local Advisory Committee have so far
opposed the proposal.”

(b) First class accommodation in
Bombay suburban trains is fully
occupied as is third class. Additional
accommodation  cannot. be provided
and it is not therefore proposed to
make any change.

SuppLY OF RICE AND WHEAT

*616. Shri Shiv Charan Lal: Will the
Minister of Food be pleased to state:

(a) whether it is a fact that in the
rice-eating districts of Madras wheat
is supplied to the people in place of
rice; and

(b) whether it is a fact that in
Punjab and Western Uttar Pradesh rice

. is compulsorily supplied in the ration-

ed towns?

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) At
present in Madras the rice eaters are
given 6 oz. of rice per head per day.
mixed eaters 3 oz. and millet eaters
1 oz. The rest of the ration upto
12 oz. per head per day is made up
of other grains.

(b) No, Sir.

INDIAN AIR SERVICES (PRO¥iYs AND
LossEs)

*617. Shri T. N. Singh: (a) Will the
Minister of Communications be pleased
to make o statement on the losses in-
curred by the various subsidized Air
Services operating in India and between
India and foreign destinations?

(b) Have Government under con-
sideration any rationalisation scheme
with a view to avoiding competition,
duplication and loss?

The Deputy Minister of Communi-
cations (Shri Khurshed Lal): (a) Out
of nine airlines at present operating
scheduled services, four have shown
a loss and three others a profit in
their latest published accounts. Ac-
counts have not been received from
the remaining two companies. Subsidy
is being paid also to airlines operating
only non-scheduled services but such
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airlines do not furnish accounts to

Government. I lay on the Table a
statement showing the amounts of
losses reported. [See Appendix VI,

annexure No. 9.]

(b) The Air Transport Inquiry Com-
mittee have suggested a scheme of
rationalisation of air services which is
at the moment under examination by
Government.

BunGaLows oF M. Ps.

*619. Shri Hussain Imam: Will the
Minister of Works, Mines and Power be
pleased to give the following informa-
tion about Bungalows allotted to Mem-
bers of Parliament:

(a) the total number for allotment on
yearly basis on 1st January 1950;

(b) the number vacated between 1st
January 1950 and 31st March 1950;

(c) the number allotted on yearly
basis;

(d) the reason for allotting on year-
ly basis and otherwise;

(e) the number-of Bungalows which
were available for allotment at the
beginning of last Session and this
Session; and

(f) the nymber of changes in allot-
ment in the last Sessxon and this
Session?

The Minister of Works, Mines and
Power (Shri Gadgil): (a) 73.

(b) 16.
(¢) 75. as on 23rd November 1950.

(d) As a rule Members of Parlia-
ment are required to pay rent under
F.R. 45A for the period of the Parlia-
ment session and for a week before
and after the session. and also for
any pcriod when they are otherwise
on duty; for other periods, they are
required to pay rent under F.R. 45-B.
On a proposal made by the House
Committee of Parliament (then the
Constituent Assembly), Government
decided on the 10th October 1947, to
allot 75 out of 108 bungalows on
annval basis at an ad hoc rate of
rent of Rs. 100/- p.m. to such of the
Members who were recommended by
the House Committee.

(e) 3 each time. for allotment on
sessional basis.

H Nil.
FOODGRAINS FOR MADHYA PRADESH

*620. Shri Kannamwar: (a) Will the
N{)mtlster tgf l;‘ood be pleased to state
what is the ood sxtuatxon existing in

Madhya Pradesh? .
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(b) Whether it is a fact that the
Madhya Pradesh Government have
urged the Government of India to
allot three lakh tons of foodgrains
for 1950-51?

(c) Is it a fact that the Madhya
Pradesh Government have also pressed
for immediate allocation of 25,000 tons
of wheat and milo?

(d) If so, how many ton§ of wheat
and milo have been supplied up till
now?

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) Owing
to the damage caused to the Khant
crops by the failure of rains, the jowar
position in the State has become
difficult.

(b) Madhya Pradesh Government
have asked that a provision for 3,45,000
tons of foodgrains may be made for
the State in the Basic Plan of the
Central Government for 1951.

(¢) Yes.

(d) 18,000 tons of foodgrains, wheat
and millets, has recently been allotted
to the State and the supplies against
this quota are now going to the State.

INDIAN PEOPLE'S FAMINE TRUST
(ALLOTMENT)

*621. Shri Kannamwar: (a) Will the
Minister of Agriculture be pleased to
state as to- what amount has been
allotted to Madhya Pradesh out of
“The Indian People’s Famine Trust’ for
the famine-stricken landless iabourers?

(b) What nature of relief works are
to be undertaken to feed these land-
less labourers?

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) No
application for financlal assistance
from the Indian People’s Famine Trust
Fund has been received from the
Madhya Pradesh Government and no
allotment from the Fund has been
made.

(b) This is essentially a matter for
the State Government and the Govern-
ment of India have no information
on the relief works, if any, already
undertaken or contemplated by the
State Government.

Cow DUNG-FUEL Gas Prant

*624. Prof. Ranga: Will the Minister
of Agriculture be pleased to state:

(a) whether any progress has bteen
made with Government's 2xperiments
in the utilisation of the cow dung-fuel
gas plant; and

(b) when do Government expect to
develop a plant for general use?
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The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) As
large-scale experiments by the Indian
Agricultural Research Institute have
been found necessary, a bigger plant
has been designed for the purpose,
which, it is hoped, would be fabricated
and installed next year.

(b) It is. expected that the Indian
Agricultural Research Institute would
be able to collect requisite data with-
in a year after setting up the bigger
plant. The information would enable
the Institute to determine the smallest
economic unit for general use. Atten-
tion is invited in this connection to
the answer given by my predecessor
to Starred Question No. 1749 on 17th
April 1950,

IO RN & {5y ® fou 2etam

*625. sit aito GWo T : T HWwTH
H4T 7% FTASH F TUFO fF 1%,
Yo F HYF a¢ ¥ ITARAF forqd
fawi & aravfas 26PR sa W 4
gt frad faet & W AW F @
R F TG W &I w1 faag ?
TeLePHONES FOR U.P. DisTRICTS

[*625. Shri B. S. Arya: Wili the
Minister of Commaunications be pleased
to state how many districts of Uttar
Pradesh were fitted with public tele-
phones in the financial year 1949-50
and how many districts are proposcd
to be fitted with public telephones in
the current year?]

The Deputy Minister of Communica-
tions (Shri Khurshed Lal): Ten district
headquarters were connected with
telephones. This comprises the open-
ing of 5 new exchanges and 5 new
public call offices connected to trunks.
It is proposed to connect one district
headquarters by telephone during the
current year. Four Exchanges have
already been opened during the cur-
rent year,

RICE per capita IN HYDERABAD

*626. Shri M, L. Gupta: (a) Wil
the Minister of Food be pleased to
state whether it is a fact ihat in the
State of Hyderabad the supply of
rice is limited to 2 oz. per person?

(b) What is the prevailing rate in
the neighbouring States of Madras,
Bombay and Mysore?

(c) What is the reason for ‘he dis-
crepancy, if any? -
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The Minister of Food and Agricul- -
ture (Shri K. M. Munshi): (a) Yes.

(b) The rate varies from 1 to 6 ozs.
in Madras, from 15 to 6 ozs. in
Bombay and from 2-4 to 5°5 ozs. in
Mysore.

(¢) The composition of the ration
varies from State to State according
to the availability of foodgrains.

WL ATEqS
*627. =it wE : (F) 7@ " 9
¢ FAT RYo W I8 T AwifEd
T GET o0 F graq § faw o
IR F Ak &7 F g Al &
TTH T F FIFGT g FHRY
TRl § awrE AEe g @ qan
AR A I F anrw wd f&y
TE?
(9) 38 &R 9@ T TAe  FX
qf e #ar §
(1) 1 TME wIGS q goaas
wfus fazifag of Qv d ?
UNPOLISHED RICE
[*627. Shri Jangde: (a) Will the
Minister of Food be pleased to refer to
the reply given to starred question
No. 1507 on the 8th April, 1350 and
state the names of the States where
orders have been issued to store uvn-
polished rice in Government godowns
and also to sell it in open market?

(b) What is the quantity of rice
thus saved?

(¢) Has unpolished rice more vita:nin
value?]

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) and
(b). A statement is laid on the Table
of the House. [Bee Appendix VI,
annczure No. 10.)

(c) Yes.
W q97 AR O A
*628. sit wive : 71 Py WA g
m#ﬁmﬁ"rﬁﬁ:
(%) fafaeq 9 & 9 qur [
¥ waeq f 5 4 fag 0 qAFAm
w1 sy feer Todt 7 fear @i @ g
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(|) w1 IMIe AT W W
ggam & afcomal ¥ afdam s
marg?

RESEARCH ON RICE AND FoDDER

[*628. Shri Jangde: Will the Minister
of Agriculture be plecased to state:

(a) tho names of States where the
results of the research regarding
various kinds of rice and fodder con-
ducted at Cuttack are being put into
practice; and

(b) whether the results of these
researches have been brouznt to the
notice of the common people?]

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) So far
as research on rice is concerned, the
results are being put into practice at
about twenty intensive cultivation
centres in Orissa. Small quantities of
seeds of new varieties have also been
sent for trial purposes to other States
also and very favourable reports
about their performance have already
been received from Madhya Pradesh
and Bihar.

No research on fodder is being con-
ducted at the Central Rice Research
Institute. Cuttack.

(b)Y Yes, in so far as they are of
immediate practical value to the ordi-
nary growers, e.g. use of improved
varieties of seed, and application of
manure as top-dressing.

wfes v oyl

* 629, =it wiwd : wv sfedf oz
waeTd Y FO7 w4 fir -

(%) 7@ a8 sAEs T 29 A Oy
wafort 7 st FA F faAr g7
s o w2

(=) 98 vy Foeth ol &
qer o7 ATt WY aikEfeE 33 § e
a7 =7 e

() sy saferft wgt @nfY; v
(=) sar wefirt & Fmfey & feeet
¥fmly g iy A e 9w AN
seraAT § 7

ALL-INDIA CATTLE EXHIBITION

[*629. Shri Jangde: Will the Minister
of Agriculture be pleased to state:
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(a) the amount of money spent in

organising the All India Cattle Exhi-

bition held at Lucknow last vear;

(b) the amount of money spent on
rewards to those who brought cattle
of good breed in the exhibition;

(¢) where the next exhibition is
going to be held; and

(d) whether there is any proposal
for shifting the office of the Exhibition
from Delhi to some rural area?]

The Minister of Food and Agricul-
tare (Shri K. M. Munshi): (a)

Rs. 1.07.604/-.

(b) Rs. 9,040/- exclusive of the cost
of challenge cups, certificates and
rosettes etc.

(c). The next All India Cattle Show
will be held at Hissar from 26th Feb-
ruary, to 3rd March, 1951.

(d) No. The proposal under con-
sideration of Government is to shift
it outside Delhi not necessarily to a
rural area.

SUTTS AGAINST INDIAN RAILWAYS

*630. Shri Kazmi: Will the Minister
of Railways be pleased to state:

(a) the number of Civil Suits against
the Union of India on Eastern Punjab
Railway and on Bombav, Baroda and
Central India Railway instituted since
15th August 1947 bv the cmployed
rersons on those Railways;

(b) the numbers of the anplications
under the Payment of Wages Act
since 15th August 1947 by emploved
persons on those Railways:

() the amount of Costs paid for or.
against those Railways: and

(d) whether the cost awarded to
those Railwave is credited 1o the
Revenues of thnse Railways and if so.
when and under which WHead of
Acenunt of the Rudret, and if not, the
reasons therefor?

The Minister of Transvort and Rail-
ways (Shrl Gopalaswami): (a) to (d).
The infarmation is being collected and
will be laid on the Table of the House
in due course.

‘Grow MoORE Foob' ScREME (MYSORE)

*631. Shri Rudrappa: Will the Minis-
ter of Agriculture be pleased to state:

(a) whether it is a fact that the
Government of Mysore have submit-
ted a nrovosal th the Government of
India for any financial help in con-
nection with the ‘Grow More Food’
Scheme:

(b) if sn, what action has bren
taken thereon; angd
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. (c) what is the anticipated increase
in food production according to the
proposal?

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) to (c).
The Government of Mysore had asked
for a loan of Rs. 68,20,000 and a grant
of Rs. 42,76,927 for their ‘Grow More
Food’ schemes. On examination this
demand was reduced, and a loan of
Rs. 40 lakhs and a grant of
Rs. 20,96.576 have been sanctioned.
The anticipated increase of food pro-
duction from these schemes is 25,650
tons.

MINERAL Rmﬁaczs ™ ORrissa
(SURVEY)

*632. Shri Nandkishore Das: Will the
Minister of Works, Mines and Power
be pleased to state:

(a) whether, after the merger of
Orissa States with the State of Orissa,
any survey was undertaken by the
Government of India to find out the
mineral resources of the entire State;

(b) if the answer to part (a) above
be in the affirmative, whether any
report of such survey is ready or if
the answer to part (a) above be in
the negative, whether Government pro-
posc to undertake such a survey; and

(¢) whether any mines were being
worked or were ready to be worked
in any of the merged States prior to
the merger?

The Minister of Works, Mines and
Power (Shri Gadgil): (a) to (c). The
answer to all three parts of the ques-
tion is in the affirmative.

DAIRIES

*633. Shri Deogirikar: Will the
Minister of Agriculture be pleased to
state:

(a) the number of Government
dairies of improved modern standard
in the country where there are more
than two hundred milch cattle: and

(b) what- attempts are made to
increase the number?

The Minister of Food and Agricul-
tur® (Shri K. M. Munshi): (a) Four.

(b) The attention of the hon. Mem-
ber is invited to the reply given to
parts (a) and (b) of the question
No 1170 asked by Shri Moturi Satya-
narayana on the 18th March, 1049 in
the Constituent Assembly of India
(1egislative).

Strcar (PRODUCTION AND CONSUMPTION)

*634. Shri Shiv Charan Lal: (a) Will
the Minister of Agriculfure be pleased
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to state how much sugar was praduced
in the year 1949-50 season?

(b) What is the average consump-’
tion of sugar in the country per
year?

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) Pro-
duction of sugar during 1949-50 was
9-83 lakh tons.

(b) The average annual consump-
tion of sugar during the last 5 years
is 9-18 lakh tons.

AIR INDIA CONSTELLATION AIR CRASH

*635. Shri T. N. Singh: (a) Will the
Minister of Communications be pleased
to make a statement on the circum-
stances of the Air India Constellation
air crash at Mont Blanc?

. (b) What are the findings of the
investigations held into the cause of
the crash?

The Deputy Minister of Communi-
cations (Shri Khurshed Lal): (a) The
Conste]lation. Malabar Princess, with
a crew of 8 and 40 passengers on
board took off from Santa Cruz on a
charter flight to London at 11-31 hrs.
G.M.T. on the 2nd November. 1950.
The aircraft being overdue at Geneva,
searches were organised and it was
subsequently discovered crashed near
the summit of Mont Blanc at a height
of about 14,000 feet on the French
side of the mountain. All the members
of the crew and the passengers
perished as a result of the crash.

(b) The circumstances leading to
the accident are at present under
investigation by a French Commission
of Inouiry of which a representative
of India is a member.

AMMONTUM SULPHATE

*636. Shri Sivaprakasam: Will the
Minister of Agriculture be pleased to
state:

(a) the quantity of ammonium sul-

phate imported so far after August
1950; and

(b) the quantity of ammonium sul-
phate produced in India during the
same period?

The Minister of Food and Agricul-
tare (Shri K. M. Munshi): (a) Nil.

(b) 16,070 tons.
DeLur Rent CoNTrOL Act (CASES)

33. Shri Deshbandhu Gupta: (a) Will
the Minister of Works, Mines and
Power be pleased to state the number
of cases filed under the Delhi Rent
Control Act each vear during the last
three years?
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(b) How many of these cases have
been decided and how many of them
are still pending?

The Minister of Works, Mines and
Power (Shri Gadgil): (a) 240 cases
between October 1947 and September
1948.

360 cases between October 1948 and
September 1849.

309 cases between October 1949 and
September 1950.

The figures represent the number of
houses in respect of which applica-
tions were received by the Rent Con-
troller. .

(b) (i) 674. (ii) 235.
TicKETLESS TRAVELLING

. Sardar Hukam Sisgh: Will the
Minister of Rallways be pleased to
state:

(a) the number of ticketless travel-
lers caught during May, June, July,
August, September and Octoper, 1950
en various Railways;

(b) the amount of fine collected from ’

them during this period; and

(c) the number of persons convicted
and sen ?

The Minister of State for Transport
and Rallways (Shri Santhamam): (a)
41,93,457.

(b) Fines collected by Magistrates
under Section 112 of the Indian Rail-
ways Act, *Rs. 1,66,340/- and penalty
charges collected by Railways.
Rs. 9,67,462/-.

(c) 41.873.

_*These figures relate only to

the major Indian Railways and

are in respect of the period May-

August 1050. Figures for Septem-

ber and October 1950 are not yet

available.

‘OwN YOUR TELEPHONE' SCHEME

35. Shri Kasml: Will the Minister of
Communications be pleased to state:

a) the number of Telephones in
De(lhz Telephone District installed since
the Scheme “Own your Telephone
was introduced, showing the amount
received:

(i) under Rs. 2,000/- Scheme.
(ii) under monthly Scheme.

respectively against the number of
Telephones installed;

(b) the number of appheations
received under that Scheme;

(c) particulars together with the
reasons of those applications which
have been rejected up to date under
Monthly Scheme: and

(d) whether any provision of appeal
against such rejection is provided for
in the Scheme and. if not, the reasons
therefor?

The Deputy Minister of Communi-
cations (Shri Khurshed Lal): (a) (i)
The number of telephones installed in
Delhi up to 29th November, 1850 under
the “Own your Telephone” Scheme
is 719.

The amount collected from deposits
is Rs. 14,94,000/-.

(ii) Number of telephones installed
at monthly rates of payment, for
exempted categories is 217. Informa-
tion about the amount collected from
subscribers who have been given con-
nections at the old rates cannot be
easily calculated as the monthly bills
include charges for the calls made in
addition to the monthly rental.

(b) (i) Number of applications
received under “Own your Telephone”
payment scheme............... 747.

(ii) Number of applications received
under monthly rates of rentals, for

exempted categories............. 1,235.
Total number of applications
received. 1,962,

(c) Applications for telephone con-
nections at monthly rates of
rentals. are sanctioned only for exem-
pted categories, on fhe recommendas-
tions of the Telephone Advisory Com-
mittee. which is empowered to allot
priority for those whose requirement,
on account of their business or voca-
tion. deserve special consideration. Ne
applications for telephone connections
under exempted categories are reject-
ed, but all pending applications are
considered at each meeting of the Tele-
phone Advisory Committee and allot-
ments of telephones are made on the
availability of exchange equipment
and cable conductors, and in accord-
ance with the priority allotted by the
Telephone Advisory Committee. Owing
to shortage of cables and exchange
equipment in the old Delhi area, tele-
phone connections for exempted cate-
gories. on monthly rates of rentals, can
be given only gradually, as and when
more exchange equipment and cable
conductors become available.

{d) Does not arise in view of the
reply given to part (c) above.
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PARLIAMENT OF INDIA
Monday, 4th December, 1950

The House met at a Quarter to Eleven
of the Clock.

[MR. SPEAKER in the Chair]

QUESTIONS AND ANSWERS
(See Part I)

12.05 p.M.
PROHIBITION OF MANUFACTURE
AND IMPORT OF HYDROGENATED

" " VEGETABLE OILS BILL.

Mr. Speaker: The Secretary will now
report on the petitions received relat-
ing to the Bill to provide for the prohi-
bition of manufacture and import of
hydrogenated vegetable oils.

Secretary: I lay on the Table a
Statement on the Petitions that have
been received. [See Appendix VI, an-
nexure No. 12.]

Shri Syamnandan Sahaya: (Bihar):
What is the number?

Secretary: Their number is 2,992.

PROCEDURE REGARDING SUPPLY
OF COPIES OF AMENDMENTS

Mr. Speaker: According to the pre-
sent practice, copies of Bills after
introduction, and Reports of Select
Committees on Bills after presentation,
are supplied to Members at their resi-
dences, and they are requested to pre-
serve those copies and to bring them
-for use in the Chamber when the Bills
are subsequently taken up in the House.
Copies of Bills are not included in the
daily sets of papers to Members in the
House, but a few coples are made
available in the Lobby and the Parlia-
mentary Notice Office in order to meet
the demands of Members who fail to
bring their copies. This system has
worked well for all these years and has
been economical.

220 P. S.
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The practice has, however, been
different as regards notices of amend-
ments to Bills. While copies of notices
of amendments to Bills are supplied in
advance to Members at their residences,
copies are also included in the Mem-
bers’ sets of papers in the House.

As hon. Members are aware, several
Bills are put down in the List of Busi-
ness and it is not always possible to
make an accurate estimate as to which
Bills will actually be taken up in the
House. Parliament Secretariat has to
proceed on a conservative estimate with
the result that hundreds of papers con-
taining notices of amendments are
placed in the Members’ sets from day
to day in connection with the Bills that
might not actually be taken up. Apart
from that, as a Bill is in progress for
several days, fresh copies of lists of
amendments continue to be placed in
the Members’ sets from day to day
resulting in the consumption of innu-
merable sheets of paper.

According to the practice in the
House of Commons in regard to this
matter, such papers are not placed on
the Members' Benches, but are kept in
the Vote Office in the Lobby and any
Member who has failed to bring his
papers can take copies of the neces-
sary papers from that office. In the
interests of ecunomy, therefore, I pro-
pose to adopt the same procedure in
regard to the supply of copies of notices
of amendments, which is also the pro-
cedure in the case of Bills.

Notice lists of amendments to Bills
will continue to be circulated to Mem-
bers in advance as heretofore, but will
not be placed in their places in the
House in future. Hon. Members are
requested to preserve those copies and
bring them for use in the hamber
when the Bills are taken up in the
House. Some sets of amendments will
also be placed in the Lobby and Parlia-
mentary Notice office. In case any
Member forgets to bring his papers, a
set will be supplied to him on request.
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ELECTION TO COMMITTEES

L. STANDING COMMITTEE FOR THE
MINISTRY OF HOME AFFAIRS.

II. CENTRAL SILK BOARD.

III. CENTRAL COMMITTEE OF THE
TUBERCULOSIS ASSOCIATION OF
INDIA.

IV. STANDING FINANCE COMMITTEE
FOR RAILWAYS.

V. STANDING COMMITTEE FOR THE
MINISTRY OF Law.

Mr. Speaker: I have to inform the
House that upto the time fixed for
receiving nominations for the Standing
Committee for the Ministry of Home
Affairs, the Central Silk Board, the
Central Committee of the Tuberculosis
Association of India, the Standing Fin-
ance Committee for Railways and the
Standing Committee for the Ministry of
Law, two nominations in the case of
each of the first, third and fourth, and
one nomination in the case of each of
the second and fifth were received. As
the number of candidates is equal to
the number of vacancies in each of
these Committes, I declare the follow-
ing Members to be duly elected:

1. Standing Committee for the Minis-
try of Home Affairs.—Shri Shridhar
Vaman Naik and Shri Radhelal Vyas.

II. The Central Silk Board.—Shri N.
Shankaraiya. ]

III. The Central Committee of the
Tuberculosis Association of India.—Dr.
K. V.-Thakkar and Dr. M. Channa
Reddy.

1V. The Standing Finance Committee
fos Railways.—Shri Gokulbhai Daulat-
ram Bhatt and Shri Kala Venkatarao.

V. Standing Committee for the Minis-
try of Law.—Shri Kashinathrao Vaidya.

BUSINESS OF THE HOUSE

Mr. Speaker: There is. one more
announcement which I have to make
and that is that the Debate on Foreign
Policy would take place day after to-
morrow, Wednesday the 6th instant.

Shri Kamath (Madhya Pradesh): One
day or two days?

Mr. Speaker:” It is one day for the
present.

The Minister of State for Parliament-
ray Affairs (Shri Satya Narayan
Sinha): For the present, it is one day.

INDIAN TARIFF (FOURTH AMEND-
MENT) BILL.—contd.

~ Mr. Speaker: The House will now
proceed with the Bill further to amend
the Indian Tariff Act, 1934. The hon.
Shri Sri Prakasa will continue his
speach.

Shri Tyagi (Uttar Pradesh): On a
point of order, Sir, . . ..

Mr. Speaker: Let _that point of
order be taken up after the hon. Minis-
ter of Commerce has finished his
speech. That has been settled on the
last day. Instead of taking it in the
middle, let him finish and then the
point may be raised. I will give him
an opportunity to raise the point.

The Minister of Commerce (Shri Sri
Prakasa): When, at the end of a parti-
cularly harassing and taxing day, the
House rose on Friday last, I had just
started relating my simple story of jute.
At that time, my hon. friend Mr.
Himatsingka was in the Chair. I am
happy not to find him in his place.
Though he might have been put out of
harm, I know I have still to face my
hon. friends the omniscient Pandit
Thakur Das Bhargava, the omnipotent
Mr. Tyagi, and the omnipresent Mr.
Kamath and Mr. Goenka.

As I said that day, I have come to the
House under cover of this Bill, to
understand the complexity of the prob-
lem before the House; and I do hope
that the House will help me in the task.
I know that there are many experts in
the House who may find my story a
little boring because they already know
all about it. But there must be many
a layman like myself in the House who
would like to understand the full impli-
cations of the subject under discussion.

I was saying on Friday evening that
sn far as we know, the world require-
ments of raw jute are about 90 lakhs of
bales, each bale being equal to five
maunds; and that the whole lot of this
was being produced by United India.
When the division came, we found that
seventy lakhs of bales were produced

.by what went to Pakistan, and India

produced less than 20 lakhs of bales.
For our 84 mills with their 72,161
spindles working for a normal period
of 48 hours a week, we should require
about 65 lakhs of bales. But, as the
House is aware, we have had to curtail
the hours of work and bring them down
from 48 to 42} hrs. Even that requires 53
lakhs of bales. Undivided India export-
ed from about 25 to 30 lakhs bales to
U.K,, France, Italy and other countries
that needed our raw jute. We expect
this year to produce 41 lakhs of bales
which means that even at the restrict-
ed rate we shall have to meet our
shortage of 12 lakhs.

This is the position even when the
mills are working only for 42} hours a
week. The need for meeting the
balance will be felt towards the end of
the year; and we are hoping that the
International Monetary Fund will de-
cide the gquestion of the Pakistani
rupee, and we should really not have to
be faced with any shortage. In any
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case, price control continues to be neces-
sary because the amount of jute avalil-
able is still less than the amount requir-
ed. As the House is aware, the price
of raw jute has been fixec at Rs. 35
per maund and the price of 100 yards
of hessian has been fixed at Rs. 55.
One yard of hessian weighs 10 oz. and
is 40” wide. Under your instructions,
Sir, and in response to the desire of
many hon. Members, the Ministry has
supplied full figures and I have no
doubt that hon. Members are already
familiar with much of what I am
saying.

1 shall deal in detail with the prob-
lem of hessian, because that is most
exciting and that is what has been exer-
<ising the minds of hon. Members here
and friends outside. The price of
hessian per yard averaged 19 cents in
America, against the landed cost of
1585 up to July last. One rupee is
equal to 21 cents. In August and Sep-
‘tember 1950, the prices rose. Govern-
ment watched developments and found
that in October the price had gone up
to 32 cents. These are what are called
“spot” and “afloat” prices. “Spot”
means the spot in America itself where
‘the hessian is available, and “afloat”
means the hessian that is on the high
seas on its way to America from India.
I should like to add that we had also
taken powers of directioning these
exports; and our representative in Cal-
cutta took the greatest amount of care
to see that hessian was sent to the
important consumers abroad. But still,
though 90 per cent. of the exported
goods went to the persons to whom
they were directioned, about ten per
cent. went to the open market.

‘Shri Biswanath Das (Orissa): May I
‘know who are our representatives at
Calcutty? Who is the person that re-
‘presents us there, so far as the Govern-
ment of India is concerned, at Calcutta,
regarding jute and hessian?

Mr. Speaker: 1 think it is better to
.allow the Commerce Minister to go on,
and then put any question that any
hon. Member may desire to put for
getting any information, instead of
Jbreaking his line of the argument. That
‘will be better.

Shri Sri Prakasa: I may add, for
‘the information of the hon. Member
that the person I was referring to is our
Jute Controller—Mr. Walker,

Because the sun is kinder in America
‘than in India, what we know as “black
market” here is known there only as
“grey”; and about ten per cent. of this
‘jute, went to this market.

.. Pandit Balkrishna Sharma (Uttar
‘Pradesh): In connection with this very
point, may I .. ..

Mr. Speaker: As I said, the best
course would be not to interrupt the
speech. Hon. Members may jot down
the points on which they -want to ask
for information and get the information
later, at the end of the speech.

Pandit Balkrishna Sharma: Yes, Sir.

Shri Jhunjhunwala (Bihar): Did the
hon. Minister say ten per cent. went
into the other market?

Shri Sri Prakasa: Yes.

I am thankful to you, Sir. However,
1 propose to be most patient with the
House and I am sure I shall carry the
whole House with me at the end. Sub-
ject to your orders, Sir, I shall give in
to any hon. Member who wants to inter-
vene in the middle of my speech.

I was saying that this fact has to be
borne in mind. namely that 90 per
cent. of the jute actually was direction-
ed and only ten per cent. went to the
free market. The difficulty that has
arisen so far, as I can make out, is due
to the fact that persons up here have
computed price paid for the ten per
cent. in the free or grey market to be
the price that was actually paid for the
whole amount of jute including what
was directioned. That is obviously not
right and that is why these very exag-
gerated estimates have been made of
the losses suffered by our country
dollars. The reason why they pay more
in this free market is quite clear. The
amount that was in demand being less
than the amount in supply, under the
economic laws, the prices went up high.
But we were not indifferent to this
trend in prices; and in October, 1950, we
raised the export duty from Rs. 350
which the House had accepted in the
last Budget session, to Rs. 750 and we
also abandoned our powers of direc-
tioning. Immediately the spot and
afloat prices came down to 29 cents;
and the forward price of goods to be
shipped from Calcutta came to 24 cents.

I now propose, for simplicity of
understanding, of myself, if not of the
House, to take just one yard of hessian
—40” wide and 10 oz. in weight. Its
control price works out to 11'5 cents,
that is eight annas nine pies. If this
were sent to America without any duty,
the landed cost there would be 13-75
cents, or ten annas six pies. With a
duty of Rs. 350 the landed cost is 15-85
cents or twelve annas one pie. With
Rs. 750 as duty, the landed cost is 18-25
cents, or 13 annas 11 pies. Now with
Rs. 1,500 as duty, the landed cost is
22°75 cents, or Rs. 1-1-4. The spot price
that had jumped up in the U.S.A. to 31
or 32 cents (or Rs. 1/8 to Rs. 1/8/6)
per yard is reported now to have come
down to Rs. 1/5/4. I do not know the
forward price today in Calcutta.

The question may be asked why we

did not raise the duty immediately ¢
Rs. 350 to 1.500 instead of stopplgg ;‘:!lr;
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wiay at Bs. 150. As 1 have already said
fiot much hessian was gold in the free
mrarket, ghd so the price in the free
madrkét of U.S.A. was not a ttue index
of the éurrent level of normal American
prices. And we also feared, rightly or
wrongly, that too heavy a duty would
upset our domestic structure of trade
and industry.

The House will doubtless appreciate
the fact that it is always dificult to
anticipate the effect of events and it is
the path of wisdom to watch price
trends. Above all no Government can
raise the export duties at a moment's
‘notice at every sudden rise in prices.
As days passed, experience showed that
the level of the duty could be much
higher and that there was danger of
large scale black-marketing in our own
country. Since we fave up directioning
of supplies, the price of hessian was

ublicly quoted in Calcutta at much
g.lgher than the controlled price. This
sltuation was clearly undesirable and
We had to examine the position most
carefully. When we did that we found
that three courses were open to us.
Firstly, we could raise the export duty
80 high as to absorb the entire diffes-
ence between the American price and
the Irzdlan price. Secondly, wé could
deconttol; and lastly, we could embark
on state trading.

To take the last first, the House will
appreciate that a whole economic struc-
ture cannot be changed overnight., It
would take considerable time before we
could have wholesale state trading.
Then it was also felt, as circumstances
were. that it would be cumbersome and
a very large organisation would be
necessary. Thousands of people are
engaged in the jute trade and there
would have been a great deal of econo-
mic disturbance and displacement of
these persons, which would certainly
have added to our headache. We have
80 many headaches already and no
normally reasonable person would want
to add to the number,

I know that hon. Members of the
House may want state trading, if for no
other purpose than that they would
have one more subject for questions in
Parliament and something on which
they could attack Government. So long
as trading is in private hands, apart
from vague allegations of black-market-
ing. nothing specific is said here; and
a3 soon as Government comes into the
picture then a great number of critical
questions can easily be put. But I
want to assure the House that that is
not exactly why I want to avoid State

ding. I might inform the House and
the outside world, which may be inte-
rested in the matter, that we have by
no means given up the idea of State
trading in jute. The report of the

Committee on State trading is under
the closest examination of the Ministry
with particular reference to the appii-

cation of the principle of state trading
to jute. .

Then we have the other course, name-
ly, deconirol. As a matter of fact that _
would be the best thing to do, if we:
want to mop up all the pdssible differ-
ence between the various prices by
allowing these to find their normal level
through the working of the usual econo-
mjc laws. But this means decontrol all
along the Iine and I want to warn the
House against that, for I know that the
industry would like manufactured jute

oods to be decontrolled but nol raw
ute. That is obviously not possible to
do. Then we must also know that the
incredse in jute prices which would
result immediately we decontrol, would
react most unfavourably on the price-
of rice and raise the general price level
in the country, which is high ennugh
and any rise in which would rightly be
resisted by the House and would be-
most unwelcome to the country. May
I algo add that every rupee of increase-
in the price of raw jute would mean
Rs. 35 lakhs of extra cost to Govern-
ment, because Government are large-
purchasers of sacking for internal con-
sumption and for barter purposes.

I know that it is unusual to fix the
price of goods that are to be exported,
or naturally every country wants to.
get whatever it can from other
countries, and therefore no country
thinks of resorting to price control of
exported goods. But, if I may say so,
we are temperamentally different.
Here I should like to pay a tribute to.
my predecessor who thought so gene-
rously and planned so nobly in this
behalf. He studied the whole prohlem.
He found out what it costs the producer
of raw jute and fixed a price there. He-
studied what it costs the manufacturer
{o produce his goods, gave him a suffl-
cient margin of profit, and fixed the
price of jute goods there. He also found
cut what the requirements of different
countries were and allotted quotas to
them, so that no country should be
starved of a product of which we had
the monopoly. Though the Great Manu
has said, Satyanitam tu vanijayam—in.
commerce we have to admixture truth
with falsehood—I must say that my pre-
decessor weighed even an apparently
tc!?untxtl;nercial matter in the scales of

I should like, if I may, also to pay a
tribute of admiration to my noble and’
hon. colleague, the Finance Minister.
When I went to him with the offer of
these extra dollars, he looked at me
and said, “I simply do not care.” I
do not think any Finance Minister
will be found so indifferent to dollars:
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-unless they came in the proper way.
He offered to help me to find out the
exact amount at which the duty
should be levied, but he did also tell
me that this for him could at best only
be a wind-fall and he was not very
much interested.

I feel that we have done the best
we could in this direction. If I may
use a strong expression, wild guesses
have been made as regards the crores
and crores of dollars that we have
lost. They have estimated that the
loss has been to the extent of Rs. 40
to 50 crores. As I said before, that
is all due to the fact that they thought
that cent per cent of our jute goods
sent abroad fetched the price that the
ten per cent. in the grey market in
America, fetched. Our own estimate
i that we have lost about Rs. 12
crores in all—about a crore a month.
For the first six months it must have
beenn much less: and for the latter
part of the year it was a little more.
So. our estimate is that we have at
the most lost about twelve crores: and
1 think despite our beleaguered fin-
ances it was well worth losing this
because behind that came the over-
all picture of our attempt to supply
goods at what we thought was a fair
price to the world, and to distribute
those goods throughout the world and
take no unfair advantage simply
because we had the monopoly.

Shrimati Renuka Ray (West Ben-
gal): Is twelve crores the figure for
the whole period?

Shri Sri Prakasa: Yes, Sir.

Then, there was the third course,
and that was the orthodox course of
raising the export duty. We regard-
ed this as the best method so that as
much difference as possible could be
appropriated between the American
and the Indian prices. (An Hon.
Member: Why this ethics?) Even
commerce can have its ethics.

I should now like the House to con-
sider carefully the three courses that
I have placed before it: and I should
like the House to give a lead to me
and to Government in this matter. If
it likes de-contrnl let there be no
mistake, and it must be prepared to
face all the consequences. We are al-
ready trying to step up our jute pro-
duction as far as possible. Already
complaints are being heard that rice
fields are being converted into jute
fields because jute pays more. Would
the House like more and more of rice
fields to go under jute? Would the
‘House like to go without food for the
sake of jute? Then there is the pro-
blem of the Pakistan ee before the
International Monetary Fund. Would
the House like to anticipate its d
sion? Would it like to endanger’ the

whole of the Rs. 100 crores of trade
between Pakistan and ourselves by
some hasty action? I am -sure the
House will be wary as it walks al
these rather dangerous precxplces I
the House likes State trading. I have
only to say. as I have already said,
that the matter is under examination.
But nothing can be done in too Ereat
a hurry.

Shrimati Renuka Ray: How long
will it be under examination?

Shri Sri Prakasa: I cannot exactly
say how long it will take to finish the
examination: but I do hope that it
will not be too long.

Shri Kamath (Madhya Pradesh):
Meanwhile, business as usual.

Shri Sri Prakasa: The business
will be carried on as usual as my hon.
friend rightly says; and the hon.
friend will make his interruptions and
ask his questions. as usual again.

The Bill that I have brought before
the House raises the export duty on
hessian to Rs. 1,500 per ton making
the landed cost in America approxi-
mately equal to the present prices in
the American market. We are also
raising the export duty on sacking
from Rs. 50 to Rs. 150 because our
information is that the present sack-
ing price is not in tune with the world

.prices.

Lastly, I come to the question of
taking power to increase export duties
as circumstances may warrant. This,
I recognise, is rather an unusual pro-
cedure; but before abnormal economic
developments the world over. we might
be compelled to make changes at very
short notice. I may assure the House
that I shall keep a perpetual watch
and never raise the duty more than is
absolutely necessary. And even if I
wanted to, I am sure my hon. colleague
the Finance Minister will check me
whenever 1 should be too greedy.

I may say that I am not very happy
that I should be asking this power for
the executive: but as the House will
see, an official amendment to the Bill
gives sufficient authority to Parliament
to interfere as early as possible if any-
thing wrong be done.

The vexed problem of the satisfac-
tory solution of the par value of
Pakistan rupee is before us; and as I
have said before. we are eagerly hcl;‘p
that the International Monetary Fund
will give a satisfactory solution accept-
able to all before long. When that is
done. normal conditions wiill refurn
and trade will flow freely and all will
be well. We await that da zlth eager
hopefulness: and in

House to pass t e BilI
ve.rnmen o‘garry on amatna:ey
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Shri 'fyagl rose.

Mr. Speaker: I shall put the motion
first—or, does he want to argue first?

Shri Tyagl: I want to argue first. I
don't want you to commit the error of
putting the motion before the House.

Mr. Speaker: Even if I do it, the
House will not take it as an error,
because, so far as the House is concern-
ed, I am the final authority. However,
he may raise his point first.

Shri Tyagi: The other day, when
this question came up before the House,
I raised a point of order. I suggested
that this Bill was wultra vires of the
Constitution and therefore it should be
ruled out of order. My reasons for this
were these. This is a money Bill duly
certified by the President. Such Bills
deserve a special treatment by 'this
House. This Bill, if it is amended or if
any of its clauses are declared out of
order, will go as a whole, because it is
not only one clause or two clauses, but
the whole Bill. This is a bundle of so
many ideas put together and so this
Bill goes as a whole and not any part.
If one part of the Bill is ultra vires or
is out of order, then the whole Bill
goes, because then it has to take the
sanction or the recommendation of the
President once again with the correct-
eduﬁart of it. Therefore, I do not agree
w

one of my friends who suggested -

that if only one clause was out of order,
the whole Bill will not go and that I
might bring up the matter when clause
by clause consideration is taken up.
That I won't do, because in my opinion
if one clause is declared out of order
then the whole Bill goes; this Bill can-
not be broken into separate clauses.

Mr. Speaker: May I put a question
at this stage? Supposing the House
chooses to - say that instead of the
various clauses such and such a clause
be negatived, what will be its effect?

Shri Tyagi: My submission is that a
Bill, unless it is completely within the
Constitution, cannot be allowed to be
discussed in this- House.

Mr. Speaker: I am putting that ques-
tion with reference to the argument of
the hon. Member that if one clause is
ultra vires the whole Bill must fall
through. To that, I am putting this
question Just to understand the hon.
Member’s point of view. Assuming that
the House decides to negative clause 8,
or clause 4 or any other clause—that is
to say, one particular clause—how will
the Bill stand then?

Shri Tyagl: In that case, I submit
that the Blll is to be withdrawn, be-
cause the House cannot reject the parti-
cular clause unless and until the Bill
is taken into detailed deration.

The House may reject a clause of the
Bill only when the second reading
comes. At this stage, the House either
accepts the whole Bill for consideration
or rejects it. It only takes possession:
of the Bill now, and unless it takes
the Bill up for consideration by passing
the consideration motion, the House
cannot reject one clause. I am object-
ing at the very point of consideration.
Therefore, the House cannot at this
stage decide to give up one clause. I
8!;1 objecting to the consideration of the
Bill.

Mr. Speaker: It seems that there is
some confusion either in my under-
standing or that of the hon. Member.
He is making two points. The first
point is that the Bill is ultra vires,—
the whole of it. The other alternative
point is, as I understood, that even if
one clause of it is wultra vires the
whole Bill is ultra vires.

Shri Tyagi: Rightly, Sir.

Mr. Speaker: Therefore, with refer-
ence to the other alternative point, I
am asking the question: is it contended
by him that the House must accept all
the clauses or it must reject the Bill.
Is it not open to the House to negative
a particular clause and accept the
otherz? As regards the initial consider-
atipn of it, the point of the whole Bill
being ultra vires stands differently, of
course.

Shri Tyagl: As regards the second
point also, the House may reject a
clause. It is the privilege of the House
to amend every clause or any one of
the clauses. I do not, therefore, stand
on the plea that if a clause is deleted
by the House the Bill will be ultre
vires or it should then be rejected as
a whole. That is not my point. My
only submission is that the rejection of
a clause by the House is one case. but
rejection from the Chair on account of
a clause being unconstitutional or irre-
gular—that is quite a different case.

.So, I am talking of the position in which

it is not the House, but it is the Chair
itself, in its own powers, which after
looking into the Bill, may rule that suchr
and such a Bill cannot be considered
because it abrogates the whole power
of Parliament. Then, the Chair will
reject not one clause only, but the
Bill as a whole. The Chair has no
right to choose one of the clauses and'
say that that particular clause is out
of order and the rest of the Bill is in
order. It is finally for you to decide.

My second point is that this Bill is
against the Constitution. The objects
of the Bill are itself ultra vires. The
clauses of the Bill can be changed, but
not 'be Object and Reasons of the Bill,
they being one apply to all clauses, I

. submit that it is clear from the State-
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nt of Objects and Reasons that the
gﬁect is ba:ed on one motive. If that
motive is against the Constitution, then
the whole Bill is out of order. In para-
aph 2 (ii) and (iii) of the Objects and

agons it is said—

“(ii) to enhance further the duty
on hessian as subsequent 9xpetlence
has shown it to be not high enough
and to increase the existing duty
on sacking; and

(ili) to arm Government _with
powers to impose similar duties in
the case of commodities not already
subject to export duties and to en-
hance them where such duties are
already in existence in case emer-
gent circumstances necessitate such
a course.”

I do not want to enter into the
clauses, because I am objecting at the
very point of consideration. From this,
I conclude that the Bill means to
deprive Parliament of . its inherent
powers of legislation.

Now, according to the Constitution.
item 83 of List I of the 7th Schedule,
says: ‘duties on customs including
export duties”.

Article 246 lays down:

“Notwithstanding anything con-
tained in clauses (2) and (3) Par-
liament has exclusive powers to
make laws with respect to any of
the matters enumerated in List 1.”

Mr. Speaker: To which article is the
hon. Member referring?

Shri Tyagi: I am referring to article
246 which is in Part XI dealing with
Relations between the Union and the
States—Legislative Relations—Distribu-
tion of Legislative Powers. This is the
only one article I could come across
which lays down that all that pertains
to List I in the Seventh Schedule is the
“exclusive” power of Parliament itself.
This “exclusive” power cannot be shar-
ed with any other authority.

Now my hon. friend Dr. Ambedkar or

any other hon. Member of the Treasury

. Benches might quote article 53 which
says: .

‘(1) The executive power of the
Union shall be vested in the Presi-
dent and shall be exercised by him
either directly or through officers
subordinate to him in accordance
with this Constitution.

(2) Without prejudice to the
generality of the foregoing provi-
sion, the supreme command of the
Defence Forces of the Union shall
be vested in the President and the
le’xe{:ue thereof shall be regulated

y law.

(3) Nothing in this article shall—

(a) be deemed to transfer to
the President any functions confer-
red by any existing law on the
Government of any State or other
authority; or }

(b) prevent Parliament from
conferring by law functions on
authorities other than the Presi-
dent.”

I am particularly referrin§1 to part (3)
(b). It may be argued that nothing
will prevent Parliament from confer-
ring by law functions on authorities
other than the President. The Presi-
dent has all the executive powers vest-
ed in him. Here the right is given to
Parliament to vest powers by law on
some other authority than the Presi-
dent. But my reply to it is that this
refers only to executive powers and
not to legislative powers. It is only
executive powers which Parliament
may vest either in the President or
some other authority. Legislative
owers are the ‘‘exclusive” privilege of
arliament itself. It is over the ques-
tion of the right of taxation that Parlia-
ments and democracies came into be
in this world, It is, therefpre, one of
the basic and fundamental rights of
Parliament which under no circum-
stances can be transferred to any other
authority. And if it can be so easily
transferred, ‘there may come a time
when a majority in a Parliament might
be asked to pass a law to the effect that
all taxes will be levied and varied by

‘Government as and when they choose to

do so, and also another law that when-
ever any law is to be made Government
can make the law on behalf of Parlia-
ment. If such freelance power were
to go into the hands of a Government
they will become virtual dictators and
may also ask Parliament to agree to
decide that all the powers of Parliament
shall remain vested in such and such a

rson. That will be the logical corol-
ary of this.

1, therefore, submit that it is for you,.
Sir, to draw the line as to what powers.
and to what extent they can be con-
ferred on the executive authority. I
should say that the power we hold has
been delegated to us by the people
through the Constitution and cannot be
redelegated to any other authority.
That is the basic and fundamental law..
As far as that part of the power which
pertains to legislative functions is con-
cerned, well, even if this Parliament
chooses to delegate it to any other
authority unanimously, they cannot do
it. Here, in this case a power is being
conferred on Government.

Mr. Speaker: The hon. Member can
pursue his point after lunch.

The House then adjourned for Lunch
till Half Past Two of the Clock.
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The House re-assembled after Lunch
at Half Past Two of the Clock.

[MR. SPEAKER in the Chair]

Shri Tyagi: Before the House ad-
journed for Lunch I was saying that gf
under article 53(3) (b) of the Consti-
tution powers are beln% now de_legate;l
to Government, my difficulty is this
that I deem the power of deciding as to
what should be the incidence of tax to
be a legislative power. And legislative
powers cannot be delegated. That is
the point on which I am basing my
argument. My main argument is that
if at all we delegate or confer some
power it cannot be power of legislation.

In a matter of taxation there are two
powers involved. The first is the
manner in which the tax is to be realis-
ed. Of course the levy of the quantum
or the incidence of taxation is also an
executive power. “Incidence” in action
is always executive jn its very nature.
But to define the quantum and inci-
dence is a legislative power, namely, to
define as to how much should be the
incidence of taxation. This thing is the
exclusive privilege of Parliament itse}t.
1f in this Bill the upper limit of the in-
cidence was defined, that is to say, that
1he tax will be to such and such extent
—so much per cent ad valorem, or
whatever it may be—and within that
1imit if you were to delegate powers to
Government to variate the incidence
towards the lower figure, I could under-
stand it. It will then be duly “authoris-
ed by law.” If the upper limit Is fixed
at, say, 20 per cent. or 30 per cent. and

within that percentage Government

were to variate the incidence of taxa-
tion according to the needs, I can
understand the delegation of that power
‘because that discretion I deem to be an
executive function. It is just trying
to interpret the legislation into action.
But here Government are sought to be
given the powér of deciding how much
‘will be the incidence of the duty.

Shri B. Das (Orissa): You are speak-
ingof . ...

Mr. BSpeaker: The hon. Member
should not address the other hon.
Member.

Shri B. Das: May I, Sir, on a point of
order submit that the Legislature has
the power to delegate some power or
give no power. That is not a matter or
point for the ruling of the Chair. The

Legislature has powers to amend any
clause of this Bill.

Mr. Speaker: I may clear the posi-
tion as. I have been following from the
hon. Member. The matter is not so
easy as it appears at first sight. His
real point is that Parliament is vested
with certain power of legislation which
includes the power of taxation. Now,

is it competent for this House to so
legislate that a blank cheque is given
to the Executive Government to levy
such tax as it likes and to such extent
as it likes? That is his point. And his
contention is that you cannot delegate
power in that manner. It is for this
House to lay down limits, the highest
and the lowest, giving the executive,
such power as the House may like, for
the exercise of the - power given or
realisation of the tax within the limits
specified. His point is that in the pre-
sent Bill the ;;ower to increase export
duties or to levy duties is a blank
cheque. Have I understood the point
correctly?

Shri Tyagi: Sir, I am very grateful
to you. ‘In fact you have put me to
shame . . ...

Shri Biswanath Das: Sir, as I have
understood my hon. friend he means a
little more than what you were good
enough to say, namely, that the maxi-
mum could be fixed by Parliament and
no power could be given to the execu-
tive to enhance the maximum at its
own will,

Mr. Speaker: It comes to-the same
ing.

Shri Tyagi: Sir, as 1 was saying, 1
am very grateful to you and in fact you
have put me to shame because my
labour is lost. Already it seems you
were quite posted up with what I actual-
ly meant. I could not clarify it better.
Now I do not think I need take the
time of the House further in pursuing
the argument. As you have interpreted
my view that is exactly what I meant.
I only want to give one more instance.
In the British Parliament the situation
arose . . ..

Mr. Speaker: I can say one thing, as
I see the point is of great importance.
I do not want to stifle any discussion
on this question. Of course the ques-
tion of ultra vires will stand on a
different footing altogether and can be
disposed of in a short time.

Shri Tyagi: About taxation this is
what the most authentic and celebrated
writer, Campion—he is always quoted
as an authority on Parliament—says:

“The House of Commons deals
annually with a comparatively
small portion of taxation. The
greater part of the taxes is perma-
nent, having been imposed by
legislation in the past. A smaller
portion is imposed for a limited
period, and only comes before the
House when that period is-about to
expire. Two taxes, the Income Tax
and the Tea Duty, used to
imposed, and came up for review

annually. Recently the Tea Du
has ceased to be agmmlb' il*l‘?
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“These and any other taxes dic-
tated by the needs of the revenue
are initiated in Committee of Ways
and Means. and upon the resolu-
tions of the Committee, when
agreed to by the House, the Finance
Bill is founded. The principle
that taxation requires the sanction
of the Crown applies not only to
the imposition but also to the
increase of taxation, and to any
variation in its incidence. All such
proposals can only be initiated in
Committee of Ways and Means’—
that means ultimately the Parlia-
ment itself—“and by a Minister
acting on behalf of the Crown.. The
‘proposals which must be so initiat-
€d include proposals:—

(1) to impose a new tax;

(2) to continue an expiring
tax.

(3) to increase a permanent
tax; '

(4) to  continue a temporary
(and expiring) addition to a
permanent tax; and

(5) to pay any sums into the
Exchequer (if such payments are
incidental to a scheme imposizg
expenditure they may be includ
in the resolution by which the
scheme is initiated in a Committee
of the Whole House).”

This is the procedure. I can under-
stand the delegation of powers within
this framework of ceiling limit only on
the lines which are adopted in the
British practice. The British Parlia-
ment also variates its duties; it gives
the powers to Government. But then
Government does it always after getting
itself armed by a resolution of the
Comimittee of Ways and Means, which
means the whole House. Armed with
the resolution of the whole House Gov-
ernment does it.

It is further laid down that in case
Government takes this liberty and does
it, it ultimately brings the action before
the House for its sanction. Here In
this Bill, as it is envisaged, Govern-
ment will have the blind power of levy-
ing tax 'to any amount and on any
article they choose, whether it js in
the Tariff list or not and it will néver
come before Parliament for approval.

Mr. Speaker: Has the hon. Member
seen the proposed amendment?

Shri Tyagi: Yes, I have seen it. It
only suggests laying on the Table. On
this analogy, Government can as well
levy and Tgubllsh the levy in the
Gazette. ey do not take on them-
selves the onus of getting it approved

by the House. “Laying on the table”
means lay down on the Table and if
the Members have any objection, they
can raise it.

Mr. Speaker: It goes a little further.
If before the expiry of that period,
Parliament makes any modification in
the Notification or directs that the Noti-
fication should cease to have effect, the
Notification shall, thereafter, have effect
only in such modified form or be of no
effect. as the case may be, but without
prejudice to the validity . . ..

Shri Tyagi: That means little. Even
if it had not been laid on the Table,
then also members of Parliament could
take notice of it, and table amendment.
In fact it is not for any non-official
Member to come forward with any pro-
posal, but the onus is on the Treasu
Benches who must come forward wi
proposals for approval. This is what
I wanted, Sir. Parliament has always
the right to amend as they choose. This
is not the proper manner of seeking
approval of Parliament. It will not be
“approval” at all. It is not correct to
say that as Parliament did not raise
any objection. therefore this tax has
been approved by Parliament.’

My friends say that it is not for the
House to decide whether it is ultra vires
of the Constitution or not but I submit
that it is one thing to declare a law or
a proposal ultra vires of the Suprema
Court or of the Constitution but it is
another thing to declare it ultra vires
of the inherent rights of Parliament
and on this. I want your ruling.

My next objection is to the words
“that Government will decide”. In the
past. Government of India always
meant the Governor-General Eresldinl
over his Executive Council. Now, the
«Constitution gave powers to the Presh
dent in so many ways, and stated that
“all the executive powers of the Union
shall be vested in the President, etc.,”
This Government has so divested the
President of ‘all his powers that I fear
that in practice, our President has
lesser powers than even the King of
England. Under these circumstances, I
ask: what is “the Government”’? Does
it mean the advisers of the President
sitting together in conspiracy without
the President? I withdraw the word
“conspiracy”, but I called it a conspi-
racy because they avoid the President.
I have never heard of our President
sxttu? with his advisers. In this way,
the Constitution is in actual practice
being flouted. I am one of the makers
of the Constitution and I must state
that when I passed the Constitution, I
had a ‘feeling that the President who
comes to be elected by the majority
vote of the whole country by the in-
direct method, shall have qulm 4 ot
to say in the matter of ru g the
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administration of the country, but now
it seems to me that Government alone
has powers. Still no one knows what
“Government of India” means. Govern-
ment of India is composed of A, B, C or
D, and enjoys whatever power is given
to it. When there comes a question of
delegating my own powers to Govern-
ment, I would like that the words
“Government of India” be defined.
Will it also mean the sole executive
head the President? Will it only
mean the Prime Minister, the Deputy
Prime Minister and all the rest of
them? Will it mean the whole council
of the advisers of the President or only
a part of the Council of Advisers?
What is the Government of India? As
I see the Government of India may
ultimately come to include Secretaries
hecause there is also a Committee of the
Secretaries of the Ministries; they also
sit and decide policies. They will final-
ly legislate in our place and decide the
incidence of and the quantum of tax.
What is going to be the shape of this
country? I therefore, submit that in
the political history of India for the
first time a responsibility has been cast
on you. You have to finally decide
whether in future, even the legislative
functions of this Parliament will be
taken over by a Government, which in
its very nature shall represent one
party? Will only one party decide for
the whole country? I know that this
is the first occasion when a discussion
has arisen on this subject and I hope
ou will see to it that Parliament itself
not allowed to go wrong. You are
not only guided by Parliament, but you
have also to see that even if Parliament
chooses to go wrong, you will stop it.
You are the custodian of the rights and
ﬂrivnleges of Parliament. Therefore, it
up to you to maintain the dignity of
the House. If the House is forced by
the will of one party which decides to
0 wrong and go against the spirit of
e Constitution, it is up to you to
save the House. In you are vested all
the votes of all the parties together.
It is not only a question of my seeking
a ruling whether this piece of legisla-
tion is ultra vires or not but from the
point of view of the existence of Parlia-
ment it is for you to decide this matter.
I therefore submit that you may kindly
take other Members also into consulta-
tion and give a final ruling in the
matter one way or the other. I am
sure your decision will be of very great
value and this is one of the most im-
i::xrtant rulings that you will be deliver-

today in your regime.

The Minister of Law (Dr. Ambedksr):
I am very much surprised that a point
like this should have been raised by
my hon. friend, Mr. Tyagi, who always
in the House has said that he represents

most ignorant class in this country.

ra

It is a point which I think baffled many
lawyers and I should have thought it
was worth while for my friend to have
left this matter in other hands. Now
that the point is raised and you have:
expressed your own opinion that a
point like this is important and must be
decided, I propose to offer a few
remarks on the subject. While I was
listening to Mr. Tyagi’s remarks, T
thought he was confusing two different
issues which must be kept quite sepa-
rate. One is whether Parliament can
delegate its authority. The second is
whether Parliament should. The two
are, in my judgment, quite different
questions. We must apply very differ-
ent considerations in coming to a con-
clusion on either one of them.

I will take the first question whether
Parliament can delegate.

Shri J. R. Kapoor (Uttar Pradesh):
That is the only question.

Shri Tyagl:  No.

Dr. Ambedkar: No. On that subject,
so far as I am concerned. I have not
the least doubt that Parliament can
delegate its authority to other agencies
subject to one condition and that condi-
tion is this that Parliament does not by
such delegation completely divest itself
of the authority to resume back the
powers which it has delegated. A dele-
gation for a purpose, a delegation for a
time, and a delegation which permits
Parliament to resume back their autho-
rity is really no delegation at all,. and
therefore, Parliament is quite compe-
tent to enact a measure which conforms
to this particular test. I think I cannot
do better than read from a judgment of
the High Court of Australia which deals
with this matter. I will, of course, later
on specifically cite an authority on this
very point raised by the Bill. The case-
fs Meakes Vs. Dignan, 46 Common-
wealth Law Reports, page 117. This is.
what Mr. Justice Evat says:

“The statesmen and Lawyers
concerned in the framing of the
Australian Constitution, when they
treated of ‘legislative power’ in
relation to the self-governing colo-
nies, had in view an authority
which cver a limited area or
subject-matter, resembled that of
the British Parliament. Such
authority alwags extended beyond
the issue by Parliament itself of
binding commands. Parliament
could also authorise the issue of
such commands by any person or
authority which it chose to select
or create. ‘“Legislative power”
connoted the power to deposit or
delegate legislative power because
this was implied in the idea of
parliamentary sovereignty itself.
It was of course always understood
that the power of the delegate or
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depository could be withdrawn by
the Parliament that had created it.
and in this sense Parliament had to
preserve ‘its own capacity intact’.”

I can read many passages; but I do
not wish to trouble the House. In
deciding the question whether Parlia-
ment can lawfully delegate, the test to
be applied is this: whether Parliament
has kept its capacity intact to withdraw
the authority which it has deposed in
somebody else. Therefore, the ques-
tion that has to be considered so far
as the first question is concerned, whe-
ther Parliament can delegate, is to
examine the clauses in order to find
out whether the test that has been
laid down is fulfilled or not, whether
there is anything in this Bill. which
prevents Parliament from resuming that
authority. That is one point.

Now, on this very question I am glad
to say that there is a ruling of the
Privy Council reported in House of
Lords, Appeal Cases, Volume 10, on
page 282. The case is exactly on a par
with the present one. There, the legis-
lature of one of the Commonwealth
countries passed a law permitting the
Governor, which of course means the
Executive, to levy a customs duty on
certain articles which were not men-
tioned in the schedule attached to the
Customs Act, some new article or simi-
lar article.

Shri Sondhi (Punjab): Was it a fixed
rate or a varying one? That is the
only point.

Mr. Speaker: Let him proceed.

Dr. Ambedkar: No. that is not the
point. Here, by this law, we are em-
powering the Executive to levy a cus-
toms duty on an article—I am not
concerned with the amount or its varia-
bility: an article which is not found in
the schedule. That is the position.
Here, the case is exactly on all fours.
The Supreme Court of that country held
that the law was ultra vires because it
was a delegation. The Privy Council
reversed the decision, and I shall read
only one small passage from the judg-
ment of the Privy Council on page 291.
This is what the Privy Council said:

“It is argued that the tax in
question has been imposed by the
Governor and not by the legisla-
ture, who alone had the power to
impose it. But the duties levied
under the Order in Council are
really levied by the authority of
the Act under which the Order is
issued. The Legislature has not
parted with its perfect control over
the Governor and has power at any
moment to withdraw or alternate
the power which they have en-
trusted to him. Under these cir-

cumstances, their Lordships are of
opinion that the judgment of the
Supreme Court was wrong in
declaring section 133 of the Cus-
toms Regulation Act of 1879 to be
beyo,x'xd the power of the legisla-
ture.

Pandit Balkrishna Sharma: May I
submit, Sir, . .. ..

Mr. Speaker: Let us hear him:
patiently. 1f there is anything to say,
I shall hear the hon. Member.

Dr. S. P. Mookerjee (West Bengal):
Which country is that?

Dr. Ambedkar: Some colony in.
Australia. If my hon. friend is anxious,
I shall give it.

Shri Tyagi: It may be too small a
country.

Dr. Ambedkar: The law is never-
small or big. Law is law. It is New:
South Wales.

Thus, so far as the first question is:
concerned, whether Parliament can.
delegate, my submission is this. So far-
as this condition is observed, namely
that Parliament has kept within its-
hands the power to withdraw any such.
gelegation. there can be no legal objec- -

on.

Before I proceed to the other point,
I should like to say that I cannot see-
how this House is competent to decide
that question. Surely, this is not a:
point of order. A point of order relates
to rules of business. We are dealing
here with the competency of the House.
Supposing. Sir, this House or you
decide that this was ultra vires, and .
notwithstanding that, Parliament pro-
ceeded to make the law, and the matter
went to the Supreme Court, and the
Supreme Court decided that the Act
was intra vires, what a difficult situa-
tion would arise? Or supposing we
proceed to deal with the point on the
belief that it was intra vires, the matter -
went to the Supreme Court and the
Supreme Court decided that it was
ultra vires, we would be creating a-
great difficulty for ourseives. What I
would like to say is this. All this
attempt to raise questions regarding
competency is really an attempt to con-
vert this Parliament into a court. It is.
not a court. It is much better that
justiciable matters had better be left to
the Supreme Court to.decide and we
proceed on our understanding that
whatever we are doing is within the
competence of Parliament. Therefore,
my submission is that this is not a point
of ord?‘r at all and should not be treated
as such.

Then, I come to the other guestion :
whether Parliament should delegate. .
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That is a matter which is entirely
- within the competence of this House:
. entirely. I make .no reservation what-
- soever. If in certain circumstances

Parliament thinks that it should not

delegate, well, Parliament should insist

that it will not delegate. and that the
matter shall be dealt with by l?arlia-
ment itself. In certain circum-
stances, such as an emergency
and so on, when Parliament cannot
meet, and when executive action must
be speedy, Parliament will, no doubt,
consider it, and it may be that circum-
stances are such that a certain amount
of delegation may be permitted. There-
fore, this Bill has to be considered from
this point of view. The second question
is whether we should or we should not
delegate. My friend Mr. Tyagi referred
- to Campion and referred to the opinion
given by Mr. Campion on the question
of taxation. I have no doubt in my
mind that that is the correct attitude
which Parliament should adoot in the
matter of taxation. The power to tax
is a very important power. It is really
- the one and only power which Parlia-
ment possesses to control the Govern-
ment and to order the Government; and
it Parliament were to give its perma-
nent power of raising revenue to the

Executive, the Executive would not care

two hoots for Parliament. It is, there-

fore, very desirable that Parliament
should keep within its own hands this
ower. The British Parliament keeps

e Executive under control, if I have
understood it correctly. in two ways.
I They have certain important Acts
which are only annual Acts, for which
they never have permanent Acts. For
instance the Army Act in England is
an Annual Act. Every year, the Execu-

- tive has to come before Parliament in

order to get that Act renewed: and if

they do not renew it. the whole army
wil] have to be disbanded. because

- there will be no law governing it. The

other measure by which the British

Parliament controls the Executive is by

reserving for annual levy, certain taxes,

* for instance, income-tax which forms a

very large part of the resources of the

British Government, and also of our

government. Therefore, there can be

" no quarrel on the question that Parlia-

ment should be very chary, very tardy.

©of handing over powers of taxation to
the Executive. It is perfectly open to

Mr. Tyagi to say that in this matter
- delegation should not be made, or some

other view may be taken. But so far as

competency is concerned, I am afraid,
he is out of xpurt. After this matter

‘was brought to our notice, I also came

to the conclusion that, probably, from

the point of view of financial propriety,
from the point of view of maintaining
the supremacy af Parliament, it was

- desirable to make same amendments in

"3 rM.

the clauses as they stood in the original
Bill. I do not know whether - have
got the thing with me now; but I am
satisfled that there are two new provi-
sions in the new amendments. One is
this that the power to levy customs
duty on articles not specified is only for
a short period. up to the Budget session,
not indefinitely, for all times. When-
ever the Budget session comes, any
customs duty levied by the Executive
under this Bill will automatically lapse,
and the matter will then be dealt with
by Parliament, as Parliament deals
with any other financial measure. I
should have thought that that was a
great improvement in the Bill as it
stands, and Parliament should not have
any quarrel about proposing a legisla-
tion of this sort.

Pandit Thakur Das Bhargava
(Punjab): To my mind. the question
which has been raised by Mr. Tyagi is
really of exceptional importance as well
as of difficulty. Even if the question
were divided into two parts, one of
competency of the House to delegate the
power, and the other about the pro-
priety of delegating the power to the
Ministry, this question viewed from the
two different standpoints really resolves
itself into one, and that is, whether it
is good for us. whether it is discreet for
us to give this power to the Ministry.
Before 1 come to the point of compe-
tency. I would first address myself to
the question whether it should be
delegated.

Mr. Speaker: I might make the posi-
tion clear. Whatever may be the
importance of the second part, whether
Parliament should or should not dele-
gate, that discussion at this stage,
would be irrelevant to the question.
The question now to be decided is
whether Parliament can or cannot
delegate. That is the only point now.

Pandit Thakur Das Bhargava: Two
rulings_have been cited by my hon.
friend Dr. Ambedkar, one of the Privy
Council and the other of some other
authority. probably the Australian High
Court. With regard to them, I have to
submit that as a matter of fact, these
rulings are of academic value only to
us. ow, our Constitution is ‘an inde-
pendent one, and in interpreting any
point connected with this Bill, we have
to go by the canons and the relevant
sections or articles of our Constitution.
It may be that in .other countries they
may have orders in council or some
other things to be guided by. But here
we have to go by our Constitution and
not by anything else, we have to gee
whether competency to delegate is
competent within the four cormers of
the Constitution that we have made.

But befare I come to that, let me

refer to p(gfe 745 .of May's Parliament-
ary Practice. Under ‘:the heéading
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‘“Matters initiated by Ways and Means
‘Resolutions”, we have the following:

{“The following are examples of
matters which require to be initiat-
ed in the form of a resolution
moved in Committee of Ways and
Means by a Minister of the Crown,

A ways and means resolution is
-a necessary preliminary to the im-
position of a new tax, the continua-
tion of an expiring tax, an increase
in the rate of an existing tax, or an
extension of the incidence of a tax
s0 as to include persons not already
payers. According to present prac-
tice it is immaterial whether the
tax is solely intended to provide
revenue for the service of the year,
or whether its primary purpose is
to regulate imports.

New Taxation;:—OQut of the
numerous possible cases mention
may be made of the new import
duties of 1932.

New taxes and duties receive
special treatment in two respects:
(i) They do not come into force
under the Provisional Collection of
Taxes Act, 1913 immediately on
being voted in Commitiee of Ways
and Means; (ii) New duties on
separate commodities cannot be
included in the same ways and
means resolution”.

And regarding delegation of taxing
powers . . . ..

The Minister of State for Transport
and Railways (Shri Santhanam): Is
my hon. friend discussing the point
whether Parliament has the power to
establish conventions or to make laws?
So far as the British Parliament is con-
cerned, it is absolutely free {o have its
own conventions and . . ..

Mr. Speaker: Let him proceed. Let
me hear him.

Pandit Thakur Das Bhargava: 1 am
not speaking about any conventions. I
might as well meet the. point raised by
my hon. friend. As has been pointed
out by Mr. Tyagi, this power to tax has
arisen out of long past history in
England. In 1215, as you all know, the
people were summoned by the King
and they were asked to impose taxes,
and from that time they have had this
rule of “no representation, no taxa-
tion”. At the same time the House of
Commons has taken upon itself to tax
the people and there is no other autho-
rity to tax the people. People are
represented there and they tax the
people and no other authority. There-
fore it is no question of any convention,
or of any practice. As far as we are
concerned, we are bound by the Con-
stitution. I was just referring to the
English law because that is the source
from which we have taken ours, and

though of academic value:only, still it
has great value. On page 746 of May's..
Parliamentary Practice, we have:

“Delegation of 'Taxlng_ Powers .
within the United Kingdom.—

A proposal in an amendment to -
the Finance Bill to delegate powers
of taxation to an authority other
than the Committee of Ways and
Means has been ruled out of order.
But such delegation has been
effected in several recent cases by
proposals in bills founded on ways
and means resolution.” :

I do not want to lay before the-
House only those points which go to
support one side or the other. I have
to put the whole thing, the entire
question. I do not want to cite only
those authorities that go to support
Mr. Tyagi’'s contention. 1 want to
present all the authorities. I would like
to draw your attention to volume 122
of House of Commons Debate, 1919,
C. 213, and volume 259 of House of
Commons Debate, 1831-32, C. 719.
In regard to one of these the question
was whether the power could be dele-
gated by the House of Commons to
another body and it was held by the
Speaker (122—C. 2-19) that it could be
so delegated. As a matter of fact the -
right to impose tax was inherent in the
House of Commons. It was the case
of a tax which was supposed to vary
from month to month. They granted
similar power to another authority but
the nature of the tax was very different
from what we are considering. These
authorities support the view that this
power could be delegated.

After all this we must revert to our
own Constitution to decide the point.
As far as our Constitution is concern-
ed this House is not competent to dele-

gate any such aut
Ministers. hority to the

Dr. Ambedkar: There is no bar: we
have plenary powers.

Shri Santhanam: Will th . -
ber read article 2867 il the hon. Mem

Mr. Speaker: Matters woul
shortened if the hon. Member ?: ngo‘tv’vi
ed to proceed with his argument in hig
own way. Let us hear him frst.

Pandit Thakur Das Bhar va:
this moment we need not b?v:eddg'}
to any theory. I am not wedded to any
theory. I only place these facts for
your consideration, so that You may

consider them bef
Sonsider ore coming to a final

_Reading our own Constituti
inclined to believe that as au r:gttirag;

fact we are not competent to del
the power to the Minister or the %g::
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« ernment. After all these Ministers are
.appointed by the President and under
-article 74 they have to aid and advise
“the President in the exercise of his
-executive functions. The article reads:

“There shall be a Council of
Ministers with the Prime Minister
‘at the head to ald and advise the
President in the exercise of his
functions.”

The functions of the President are in
.article 53. The President has executive
functions and the Ministers aid and
.assist him in the discharge of these
-executive functions. The House has
given different kinds of functions and
authority to different bodies. The
President, the -legislature, the Comptrol-
ler General, the Election Officer, all
“these have different duties and each
cannot exercise jurisdiction in other
matters which have been specifically
provided to be discharged by another
.authority.

The duties of Parliament have also
"®een defined in article 110, where the
words are: ‘“the imposition, abolition,
Temission, alteration or regulation of
-any tax.” I do not think it will be
disputed that & Money Bill is the only
way in which this House is competent
‘to impose taxation: there is no other
‘way.

Shri T. T. Krishnamachari (Madras):
Article 265 is the operating article.

Pandit Thakur Das Bhargava: I am
~coming to that but if you want I shall
-deal with it just now. It says:

“No tax shall be levied or col-
lected except by authority of law.”

What is the authority of law?
An Hon. Member: This Bill.

Pandit Thakur Das Bhargava: Law
is defined in article 13, for purposes of
that article. It has not been deflned
anywhere else. Law means legislation
which has been passed by Parliament
and assented to by the President. In
article 13, law has been defined for pur-
poses of that article. It says: “In
this article, unless the context other-
wise requires.” Law has not been
-defined anywhere else. My hon. friend
is treading upon very slippery ground
if he thinks that law means any notifi-
cation or regulation or a resolution
passed by a municipality or local
authority.

Shri Santhanam: Authority of law:
-not by law.

Pandit Thakur Das Bhargava: Autho-
ri}i}' of law. Supposing you pass this
Bill. The question before you is whe-
-ther the provisions of this Bill are
Justified or not, whether we can dele-
gate that authority. As to whether it

is legal or not the Supreme Court will
decide it. But the question is whether
we are competent to pass this provision.
The Bill is not yet law. Authority of
law takes us nowhere, unless we define
what law is. Therefore article 265 does
not solve the matter at issue. What we
shall have to decide is under article 110,
read with articles 109 and 117, whether
we are justified in assuming that there
was some other authority which could
impose tax except the Parliament. I
would humbly refer to article 110 which
governs imposition, abolition, remission,
alteration or regulation of any tax. The
correct position is under the law the
law prescribes that a certain matter is
to be done in a particular way and in
that way alone that matter can be dealt
with and no other way. I would quote
a Privy Council ruling in which it was
held that any confession by an accused
not recorded in the manner prescribed
by law would not be allowed to be
read in a court of law. The law pro-
vides that .a certain thipg can be donhe
only in a particular way and it can be
done only in that way. Our
Constitution may be different from the
Constitution of other countries but
there it is provided that so far as taxa-
tion is concerned. its imposition, aboli-
tion, remission. alteration, etc. will be
only through a Money Bill and under
article 107 the Money Bill will origi-
nate in the House of the People. There-
fore it is only in Parliament that any
taxation proposal can be brought. So
far as article 117 is concerned the
provisions have been satisfied. There-
fore we shall have to decide whether
even if the Money Bill comes here this
power can be delegated. The words
are “imposition of any tax”. What this
Bill wants is that any number of taxes
could be levied by the Minister or Gov-
ernment. It is not one tax but the levy
is in respect of all commodities at any
time where he thinks it should be done.
He could increase them. My submis-
sion is that it is a general assumption
of power, so that they may not refer to
Parliament. I submit that a power of
this sort which is sought by the Minister
under this Bill is certainly too general
and Parliament is not competent to
delegate that power.

A similar question arose in this
House in 1946 when a Bill was brought
by Sir Azizul Hug. A matter was
referred to the Tariff Board at that
time and they made a recommendation
for protection. The House was not
sitting then and therefore Mr. Azizul
Huq wanted temporary powers for the
Minister of Commerce, so_that in
intervening period, if circumstances
justified it or exigencies demanded it,
he could be in a position to give that
protection or impose a duty. On that
oc asion I moved an amendment to the
Bill which appears on p. 3096 of the
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Debates. Even on that occasion only
temporary powers were sought. The
temporary powers are with the Minis-
ters even today. After all there was an
©Ordinance which is now sought to be
changed into an Act. The Ordinance
gives that power which they want. And
that Ordinance can be utilised very
.«easily for doing all that they wish to
do in the interests.of the country. They
-want further powers. They want them
so that they may not have any refer-
ence to Parliament and they may be
able to do what they like. Now, when
Parliament is sitting, I must submit
that the exercise of that power which
is the inherent right of Parliament
«ould not be delegated. As a matter of
fact, according to the Constitution we
are not even competent to delegate
those powers when there is a session
going on. In between the sessions,
whenever the need arises Government
‘have got the power to act. So, there is
no question of difficulty. It is only a
.question of principle: whether in the
period when Parliament is sitting they
should be allowed to have their own
way. This is the only point at issue,
and considering the whole scheme of
the Constitution, my submission is that
Parliament is not competent to dele-
gaie authority, and also that it should
not.

Mr. Speaker: 1 just want to clarify
one thing. If I understood the hon.
Member aright, the position according
to him comes to this, that Parliament
has decidedly the power to delegate,
but his objection seems to be that, in-
stead of delegating the authority by
law, limited to a certain specific tax,
to a certain specific extent or specific
incidence, the present clause proposes
to delegate the power very widely and
very generally without being specific.
Would that not amount to an improper
.exercise of the power of delegation?
But can it be said that because you
exercise the power improperly, there-
fore, you have not got the power?

Pandit Thakur Das Bhargava: Re-
cently the Supreme Court held like that
in one case where the delegation was
complete. For instance, we passed a
law that a certain Act could be extend-
ed for another year by Government.
“"The case went to the Supreme Court
and they were pleased to say that in
‘that way, when the power has been
‘given in that manner to the Ministry,
then the entire powers of the Legisla-
‘ture have practically been abdicated in
favour of the Ministry and instead of
the whole House sitting in judgment
and considering whether a particular
‘situation justified that an Act should
continue the position was that they
have mortgaged their powers to the
Ministry to decide it for the legislature.
Dr. Ambedkar was pleased to remark
that if it was a case of total delegation

.

then Parliament cannot do it. I am of
the view that Parliament cannot dele-
gate, but when the entire authority is
to be delegated, my submission is that
we are absolutely unable to delegate
the entire power.

As regards your question, 8ir, I
maintain that so far as this Bill is
concerned, Parliament cannot delegate
its powers even in a restrictive manner;
much more so when general and com-
plete power is asked at one time in
regard to all commodities. I have read
out to you from these rulings. The
Ways and Means Committee could not,
by one resolution, give power in respect
of several articles. In one resolution
only one thing could be given at one
time. Otherwise it would become like
the question of general warrants in the
famous Wilkes’ case. All those abuses
that arose from that case are likely to
arise in this case.

Therefore, in conclusion, my submis-
sion is that the House is not competent
to give a restricted power of delega-
tion and it cannot authorise the execu-
tive, but in the case of total delegation
or delegation in respect of taxation of
commodities in general, it is absolutely
without power to do that.

Pandit Kunzru (Uttar Pradesh): I
could not hear Pandit Thakur Das
Bhargava distinctly, but what I heard
made me think that his main point was
that as the Bill before us was a mon
Bill, under article 110 of the Consti-
tution this House had no authority to
pass it in its present form.

_Article 110 defines a money Bill
simply because the previous article pre-
scribes a particular procedure for the
passings of money Bills. Article 109
lays down that the authority of the
House of the People in respect of mone,
Bills shall be supreme. A money Blol{}
after being received by the Council
States, shall be returned within a
period of fourteen days with its recom~
mendation to the House of the People.
Even if the House of the People is un-
able to accept those recommendations,
the Bill would still, in its original form,
become law. There can be no dead-
lock in respect of measures that are to
be regarded as money Bills. The
importance of a money Bill being so
great, it had to be defined, and article
110 deflnes the Bills that must be
regarded as money Bills. Among other
things, if a Bill deals with the imposi-
tion, abolition, revision or alteration or:
regulation of any tax, it is a money
Bill. But this definition does not b
itself enable us to say whether the del
before us can be passed or not by
Parliament in accordance with the
powers conferred on it by the Constitu-
g(i)llll.lsWhat 1 m(lzaaunl ift tll;at etven it this

a money , not necessary
that it should be considered by Parlia
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[Pandit Kunzru]
“ment only at budget time or that it
should deal with one tax alone. I see
-no reason why a Bill should not deal
with a number of taxes. Indeed, when
we consider Bills at budget time, we
" don't necessarily pass a law with every

item of taxation covered separately. -

There is no reason, therefore, why, if
duties have to be reduced or enhanced
on a number of articles, there should
" be a Bill to deal with each commodity.

Apart from this we have to scrutinise
carefully the language of clause (1) (a)
of article 110. A money Bill is defined
as a Bill dealing with all or any of these
‘matters, namely, the imposition, aboli-
tion, revision, alteration or regulation of
any tax. Now, if really the Constitu-
tion conferred on Parliament the power
to impose a specific tax, what would
the word ‘regulation’ mean? The word
‘regulation’ means, I suppose, that it
has to be changed from time to time.

Pandit Balkrishna Sharma: But
wil}lhin the ceiling period given in the
Bill

Pandit Kunzru: The word ‘regula-
tion’ does not mean that. Regulation
may be in accordance with a specific
object. During the thirties, when
Japanese cotton textiles imported into
India became so cheap as to endanger
the stability of the textile industry,
Government exercised the power, when
Parliament was not sitting, of altering
the customs duty so as to ensure that
the Japanese goods did not sell cheaper
in the Indian market than goods made
by the Indian cotton mills.

Pandit Balkrishna Sharma: But at
}hat time this Constitution was not in
orce.

Pandit Kunzru: Of course, not. The
Central Legislature was not a sovereign
body and if a body that was not sover-
eign could do it, I see no reason why a
body that is sovereign, whose powers
are under no limitations except such as
it chooses to impose upon itself, should
not be able to do what a legislature
with strictly limited powers could do
a few years ago.

If it were a question with regard to
the propriety of pqgsing this legislation,
then all that would require considera-
tion would be the insertion of safe-
gl;mrds to enable Parliament to control

e action of the executive.

Mr. Speaker: We need not go into
that part of it.

Pandit Kunzru: We can deal with
that matter while considering amend-
ments. If we like, we can limit the
life of the'Bill to a year, thus compel-
ling Government to come before us
annually in order to have the Bill re-
newed. But the question that we are

@ealing with relates only to the power

‘bt Parliament. Can Parliament, - in

accordance with the Constitution,
delegate authority to alter the excise
duties of commodities not specified in
the Second Schedule of the Tariff Act
or not? There is nothing in the Consti-
tution that debars this House from act-

* ing in sueh a manner. In any case, it.

seems clear to me, after hearing Dr.
‘Ambedkar, that this is not a point of
order. If anything, it is a legal ques-
tion, and now, should this House decide
by its own authority—or is it competent
to decide by its own authority what the
limits of its powers under the Constitu-
tion are? I do not refer to your in-
herent powers, but even if this House
decided as a whole, as Dr. Ambedkar
said, that it had no power to do a
certain thing, this position would be of
no avail against a contrary decision
of the Supreme Court. I ihink, there-
fore, that if absolute certainty on this
point is required, then the only way in
which it can be secured is by referring
the matter to the Supreme Court.

Dr. Ambedkar: Every Bill to be
referred to the Supreme Court?

Pandit Kunzru:' We can ask for
opémion, and we can enable the Supreme:
Court to decide the matter only after
the Bill is passed. If the Bill is one:
which cannot be oassed by Parliament,
its authority will be challenged by busi-
ness interests and the Supreme Court
will then undoubtedly have an oppor-
tunity of pronouncing finally on the
matter. I submit, therefore, that
Parliament has the authority, as Dr.
Ambedkar has made clear, to delegate
power to impose duties to the execu-
tive. Besides, the articles of the Con-
stitution referred to also make it clear
that there is nothing in the Bill before
us that exceeds the power of Parlia-
ment. I submit. therefore, that we:
should be allowed to proceed with the
consideration of the matter and that,
if there is any doubt in the mind of any
hon. Member regarding the legality of
the measure, it should be allowed to be
considered by the Supreme Court when
the authority of this House to pass such
a measure is challenged subsequently.

Shri Santhanam: I have just one or
two new points to urge. I would like
to draw your attention, Sir, to articles
286, 287 and 288. There the words are:

“No law of a State which imposes
or authorises the imposition of a
tax on the sale or purchase of
goods . . . .. "

Therefore, the scheme of the Consti-
tution contemplates the authorisation
by State Legislatures of some authority

impose taxes, Without saying what
the taxes shall be, the limits, the time
or anything else, it contemplates the-
authorisation of the imposition of taxes.
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Is it to be argued that the Constitution
intended to invest the State Legisla-
tures with far greater powers than it
conferred on Parliament? Therefore, if
the construction of articles 286, 287 and
288 cannot but mean that the State
Legislatures can authorise the imposi-
tion of such taxes—‘authorisation’
comes in at two or three places in all
the three clauses—then I submit that
the delegation was deliberately contem-
plated by the Constitution-makers.

Slu-i‘Sondhl: But what are their
powers?
Shri Santhanam: They have got their
own taxes.
Shri Tyagi: But these powers have
been given in so many words.
Mr. Speaker: No interruptions. Let
him proceed.
Shri Santhanam: Article 265 says:
“No tax shall be levied or col-
lected except by authority of law”.
If the Constitution did not want dele-
gation, it simply could have said:
“No tax shall b levied or collect-
ed except by law”.
“Except by law” will make it clear
that only Parliament can make law.

Pandit Balkrishna Sharma: But
Parliament cannot make lawless laws.

Shri Santhanam: “By authority of
law” meant that before any authorities
impose taxes they must derive that
authority direct from law. Then, again,
article 117 says: :

“Bill or amendment making pro-
vision for any of the matters...”

It does not definitely define all the
things. 1t only says “make provision

for the matters” mentioned in article .

110. This word “provision” may either
mean enactment of a law of taxation or
the authorisation of the imposition of
the tax. Therefore, I do not think we
need go to the Supreme Court, as was
suggested by my hon. friend Pandit
Kunzru. Parliament has, according to
my view, got the power under the
Constitution.

Further, the point of order means
that either by your ruling or otherwise
the power of Parliament should be res-
tricted. and not enhanced. This I
consider to be rather a strange request.
Thirdly, my contention is that this is
not a point of order: it is really a
motion of privilege. I can understand
a Member saying that a particular Bill
proposes to infringe upon the privileges
of this House and therefore it should
be treated as a matter of privilege. But
to say in a point of order that a parti-
cular Bill is out of order is not proper.
I, therefore, would suggest that you
should rule it out as it is.

220 P. S.

The Deputy Minister of Commerce
(Shri Karmarkar): May I make a sub-
mission, Sir. It appears from the Rules
of Procedure of this House that the
whole of this discussion has been
ultra vires.

Mr. Speaker: The hon. Member will
appreciate that the Chair is giving lati-
tude to all Members to express their
views so that it may have an opportun-
ity of going through all pros and cons
and then come to a decision. I am
aware of that particular rule; there are
also other rulings of which I am aware.

I was just thinking of inviting the
attention of hon. Members to what has
been oft said by my predecessors and
by myself. This is a matter which has
also been several times considered by
the Presiding Officers’ Conferences right
from 1921. I propose merely to read
the following from the Decisions of the
Chair: “Bills: Whether ultra wvires:,
not for Chair to decide:” This is my
own ruling, which I have given as a

. result of consideration of all the pre-

vious rulings and discussions from
time to time, as I have said, at the
Conferences of Presiding Officers right
from 1921. .

“On 9th December 1847, during
the discussion of a certain Bill, a
point was raised whether the Bill
was ultra vires. Mr. Speaker
observed that the usual practice of
the Chair was not to take upon
itself the responsibility of deciding
whether any particular Bill was
ultra vires and not to kill any Bill
on that ground.”

. I was just going to invite the atten-
tion of hon. Members to this aspect of
the matter, but as I said in the begin-~
ning, this matter may be important
from the other point of view to which
the hon. Dr. Ambedkar referred. Hon.
Members may have an opportunity of
discussing all aspects of the question so
that, Government may consider what
their action in future should be, when
such Bills come before the House.

Apart from this ruling, I have yet to
be convinced that the Constitution
really prevents this House from passing
such laws as it thinks fit. So far as
the jurlgdiction to pronounce upon their
ultra vires character goes, as has been
rightly pointed out by the hon. the Law
Minister, it is neither- the function of
the Speaker nor of this House, but it ig
the function of the Supreme Court
which will interpret the Constitution.
That is the view which I am taking. I
was trying to see whether this view
could be shaken by any of the argu-
ments; so far, I do not feel it has been
shaken.
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Shri T. T. Krishnamachari: The only
thing I would like to mention with all
deference to the Chair is this: we are
all functioning under a new Constitu-
tion. The set-up of the Constitution is
that all powers are concentrated in
Parliament. Of course, we have not
deflned law elsewhere than in article 13
as has been pointed out by my hon.
friend Pandit Thakur Das Bhargava.

Be that as it may, the framers of this
Constitulion intended at that time that
Parliament would be more or less in
continuous session and that it will have
full control over the business of Gov-
ernment of this'country. That is the
background of this Constitution. But it
happens that circumstances are such
that Parliament is not able to be in
continuous session. In these rather
difficult circumstances, while I per-
fectly agree with you that we
should not even indirectly force
the Chair to give a ruling or
what might appear to be a ruling—
which would normally be the duty and
sphere of the Supreme Court—we can
appeal to you as one of the upholders
of the Constitution—or rather one of
the most important upholders of the
Constitution—to help the House to
assert its rights.

I feel on a perusal of the various
articles quoted that so far as the strict
letter of the law is concerned, article
265 makes Government completely com-
-petent to propose a legislation of the
nature they have done today. In fact,
_if Parliament can tax only by law, it
also means all the incidental and ancil-
lary functions that go with making of
laws and it is impossible for Parliament
to make laws without providing for
rules and regulations and to a very
large extent they must be left -to the
Executive.

It is also true that we have in some
measure delegated authority to the
President under article 123. We have
also delegated authority to the Execu-
tive under the Provisional Collection of
Taxes Act, which if my hon. friend
peruses he will find it a little more
cxtensive than its British counterpart.
In that we do not have the limitation
of the Ways and Means Committee sit-
ting all the time or at any rate for the
major portion of the year. Therefore,
the Act as it was passed during the
i{ime the British were in control
gives a larger amount of latitude and
discretion to the Executive. 1
think my hon. friend would have
made his case stronger if he
had tuken up his objection
when the particular clause came
up for consideration or in general con-
sideration of the BIll. instead of side-
tracking the issue on a point of order.
At the same time, since this discussion
has taken place, I think it is only fafr
that I should say, while I agree with

Dr. Ambedkar that so far as what
Parliament could de, it could allow a
Bill of this nature {o become law, that
the proprieties of the situation call for
a completely different angle on this
whole question. I would respectfully
submit that though you would not-
normally interfere by reason of the
ruling that you have given on a former
accasion, there is a slight difference in
the method of approach, namely, that
your rulings in those days were given
because this House was functioning
under the Government of India Act.
Now, some extra caution has got to be
shown by the Members of this House
and some vigilance should also be exer-
cised by you by reason of the plenary
powers which you possess to put Gov-
ernment in its proper place. Therefore
I would humbly suggest, as a conse-
quence of the point raised by my hon.
friend Mr. Karmarkar, that you would
not in future interpret that ruling of
yours absolutely, almost to the letter,
but interpret it more widely, so that the
House may feel that even if Members
of the House are not as vigilant as they
ought to be. the Chair will look after
the Constitution which wants Parlia-
ment to sit practivally in continuous
session and be in complete control over
all actions of Government.

So far as this particular matter is
concerned, I entirely agree with Dr.
Ambedkar that the proprieties ought to
be considered at a later stage and we
should not side-track the issue by rais-
ing a point of order.

Mr. Speaker: The changed circum-
stances perhaps make the ruling much
stronger rather than weaken it.

Shri Tyagi: I wanted to read another
section.

Mr. Speaker: Not now. Under the
guise of point of order he wants to have
a second chance. )

Shri Tyagi: Yes, Sir, on a point of
order . . .~ .

Mr. Speaker: Now there is no point
of order.

Shri M. A. Ayyangar (Madras): I
entirely agree with your ruling that
situated as you are, to regulate the
proceedings of this House, {t will be a
very serious responsibility if you under-
take to decide as to whether it is com-
petent for this House to pass any piece
of legislation or not. It is this House
that has to decide for itself. It is this
House that has to decide whether it is
competent to pass a piece of legislation
under the Constitution or not.

An Hon. Member: No.

Shri M. A, yangar: Of course.
Wait, wait. I amAx’:ot 80 impotent as my
hon. friend.
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Shri Tyagi: It is only a difference of

-age!

We cannot be
every step.
We have to decide whether it comes
within our purview or goes to the Pro-
vinces, whether we are encroaching or
are trving to take such powers as are
not conferred under our written Con-
stitution—we are forgetting that it is a
written Constitution. Of course, over
and above what we do, the powers of
the Supreme Court are always there to
interpret the law. We may commit a
mistake, they may rectify it. Subject
to that we cannot be hesitating and
think that the Supreme Court may not
agree with tis and- at every step invoke
-the aid of the Supreme Court. There-

Shri M. A, Ayyangar:

fore, so far as you have read your origi-

mal ruling, I think you ought not to
undertake the responsibility of deciding
whether a thing is intra vires or ultra
vires.

I would like to say a few words to
state that it is not competent for this
legislature to pass this Bill in the form
in which it has been brought.

Mr. Speaker: I think that will be on
‘merits.

Shri M. A. Ayyangar: It is not on the
mmerits. It consists of two parts: first,
whether we have a legal right to do so;
-secondly whether it is just or not.

Mr. Speaker:
‘e on the merits.

The second part will

Shri M. A. Ayyangar: I will not speak
on the second part. I am taking away
the burden from your shoulders and
putting them on to the House. I am
appealing to the House that it is not
open io the House, and it is not legal
under the Constitution, to pass a legis-
lation in the form in which the Gov-
-ernment wants the House to pass this
Bill. We are shirking the responsibi-
lity. It is not a moral one, it is a legal
one. There is no good quoting the
British parliamentary practice here. In
‘Great Britain it is the Parliament and
the King who are sovereign, not the
people. And there is no written Con-
—stitution there. But here, we the people
.assembled here gave unto ourselves a
Constitution. We gave certain Funda-
mental Rights which even this Parlia-
ment cannot go behind. Therefore it is
not supreme to that extent. And with
respect to some other powers we have
-distmibuted them over to Provinces.
We are not supreme. Our supremacy is
‘within the limited field conferred upon
us. Let us not again and again invoke
those rulings of the British Parliament
ivzlii:re. as I said, the ;gruamerllt and the

g are supreme. e people are not
sovereign. There is no writ& i

n Consti-

tution there. Here the people are
sovereign. We have got only delegated
authority. The people at large have
sent three hundred and odd Members
at the rate of one representative per
million of population. What we are
trying to do is to abjure the legislative
functions. Is it open to the Supreme
Court to delegate its functions on any
matter to a subordinate judge of the
court at Chittoor? Can they afford to
do so? Here you are trying to dv the
same thing. The people have sent us
as their representatives to discuss each
and every one of the taxation measures
which come before the House. We will
have to decide on the policy, the quan-
tum. the period and various other
matters. You are now trying to en-
trust to somebody else what has been
entrusted to you. I ask you, Sir, you
have been at the bar a number of years,
is it open for an agent to delegate his
powers? We are only an agent of the
people at large. The sovereignty is of
the poeple. It is not as if we are
sovereign and we can delegate our fun-
tions. If we have been delegating them,
it is ultra vires. It is wrong. There 18
no good quoting any precedents. My
friend Mr. T. T. Krishnamachari did
much in the shaping of the Constitu-
tion—all of us together.

Pandit Kunzru: At this stage are you
going to decide whether this measure is
legal or not—is that the point that you
are going to put to the House?

Shri M. A, Ayyangar: Exactly.
Mr. Speaker:

Pandit Kunzru:
discussion about?

Mr. Speaker: It is about a point of
order, real or so called, which has been .
raised and which asks me to hold that
this Bill being ultra vires, the con-
sideration motion that is moved by the
hon. the Commerce Minister should not
be placed by me before the House.
That is the only point for consideration
before the House.

Pandit Kunzru: But &ou have al-
ready decided that you will not inter-
vene.

I do not propose to.
Then what is the

Mr. gpeaker: I have not ‘already
decided’. 1 gave an indication as to
how my mind is working and as to
what precedents there have been, when
the hon. Member Mr. Karmarkar want-
ed to refer to a rule and certain rulings.
I say that my mind is still open. I am
hearing arguments and I am trying to
see whether it can be changed, though
as yet, I must admit, that there has not
been much progress in that direction, so
far as I am concerned. Bul! that does
not mean that 1 have come to any.
definite conclusion over the whole
matter. It is still open.
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i M. A. Ayyangar: I am suggest-
ln? ra remedy. My friend Pandit
Kunzru is a little hasty.

Mr. Speaker: I can appreciate the
point. All the other ar ments as to
the propriety or otherw are really
irrelevant at this stage. The issue 1s
limited and that is whether the Chair
should come to the conclusion that this
consideration motion should not be
placed before the House on the ground
that the piece of legislation is ultra
pires. That is the only limited issue.
As regards what the House should do,
whether it should accept or reject it, it
is entirely a different matter and in the
hands of the House. The issue before
us is very limited so far as the point
of order is concerned. We are not now
discussing the Bill.

Shri Tyagl: When I raised this point
I said both the things—that it was
ultra vires as well as out of order. 1
had also quoted that according to the
practice of the British Parliament this
thing should not come.

Mr. Speaker: The hon. Member will
not repg:t his arguments. 1 have got
those arguments in mind—I have taken
notes of those arguments. But really,
his other point comes to this. The
British House of Commons has a pro-
cedure for bringing such Bills before
the House of Commons. The pro-
cedural part of it will be apart from
the point of order. But l_ﬁs first point
is more important and if the hon.
Member succeeds on that point, the
other question does not survive. But as
regards the other point, well, 1 do not
yet see as to how, in the absence of
setting up a particular procedure in our
House, it can be said that the measure
is ultra vires. The British House of
Commons has a procedure set by it for
its own guidance.

hri {: Under article 105 of our
C&stitﬁzrgx it is mentioned clearly
that so long .as Parliament does not
by an Act decide about its own pro-
cedure, etc.—the words are:

“In other respects, the powers,
privileges and ?mmumties of each
House of Parliament, and of the
members and the committees of
each House, shall be such as may
from time to time be defined by
Parliament by law, and until so
defined, shall be those of the House
of Commons_of the Parliament of
the United Kingdom, and of its
members and committees, at the
commencement of this Constitu-

tion”.

submission is that it is a general
clause which refers to powers, privxé
leges and immunities of arliament ar.x

its Members.

Mr. Speaker: I think it is no use
entering into an argument. I do not
agree with the hon. Member's reading
of this. There is some misunderstand-
ing about the amendment to that clause.
However, as I said, I am prepared to
hear and then come to my own conclu-
sions.

4 P.M.

Shri M. A. Ayyangar: I am going to
suggest a middle course. It is not as
if you cannot put the proposition to the
House in two forms. The first is that
if the House is agreeable, we can go
on_with the Bill quite apart from the
point of order that has been raised that
this piece of legislation is* ultra vires.
Instead of yourself deciding it, we can
ask the oplnion of the House. I am
canvassing this position. My second
point is that we are working under the
written Consgtitution which gives us
powers which are absolutely inviolable.
These powers have been set out in the
Fundamental Rights in the Constitution.
As regards the distribution, some
powers have been given to the Union
and some others have been given to the
Provinces. We are working under a
Constitution which has been given to
us by the people who are sovereign.
We are only agents of that sovereign.
We cannot delegate any powers, follow-
ing any precedents which may apply to
the British Parliament. No agent is
entitled to delegate his rights to an-
other. With respect to finance Bills and
some other Bills, the sanction of the
President is asked for. He is an inde-
pendent authority and he has to find
out whether it is in the best interests of
the Union to give sanction to a parti-
cular tax. It is a power that is vested
in the President to scrutinize from time
to time and then say whether a tax is

ood or bad. Now the sanction of the
resident has been obtained for this
Bill. This Bill empowers Government
to impose taxes as and when its thinks
necessary, not only on articles which
already bear a particular tax but also
on new articles; this Bill may increase
or decrease the tax. I submit to you,
Sir, and through you to the House that
this is absolutely without jurisdiction.
It the President gives a sanction of that
kind, he has to apply his mind to each
individual case and then find out whe-
theér this tax adds to the sanctions or
not. My hon. friend, Pandit Kunzru
asked whether it was not open to the
House to pass in the same schedule a
number of taxes.

Mr. Speaker: I am afraid the hon.
Member is going into the merits. The
only point for us to consider is whether
this Bill should be dealt with, at this
moment, on the question of its being
ultra vires.

Shri M. A, Ayyangar: We are en-
croaching upon the powers of the
President. .
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Mr. Speaker: If it is encroachment,
the House should take the other course.
There is the Supreme Court which will
take care of itself. At the present
moment, the only consideration is whe-
ther I should put the motion before the
House or not. If I am convinced that
it is ultra vires and that it should be
killed here and now, I shall refuse to
place it. If I am convinced by any
arguments of this kind, then, of course,
I must place the Bill before the House
and  the proper stage for argument will
come in when the consideration motion
is placed before the House; and then
of course hon. Members may say what-
ever they have to say on the considera-
tion motion. It is not within the scope
of the point of order which is being
discussed now. Otherwise this discus-
sion will be an endless one.

Shri M. A. Ayyangar: Then my
friend, Mr. Santhanam, referred to
articles 286, 287 and 288. In another
article namely article 265 the word
“imposition” is there. Does he mean to
say that the Union Government is not
entitled to impose any tax? Therefore
if those words have to be literally
understood, it does not mean that the
Union Governmnet is not entitled to
impose taxes. All that it means by the
words “authorized by law” is that no
man can go and collect unless there is
a law authorizing Government to
impose, collect or levy that particular
duty. Therefore the authority of law
onellvs means you must go so far as the
legislature permits and it is the legisla-
ture that has to apply its mind and it is
not for Government to decide whether
it is proper or improper. Authority of
law means that we have to exercise that
authority. Authorised by law means,
after having considered whether a parti-
cular tax is proper or improper, what

t to be the incidence of that tax.
this the law must indicate and then
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give the authority to the Executive
whose authority is coextensive with the
legislative authority. On these grounds,
I submit that it is ultra vires of this
Partllia:nent and we ought not to proceed
with it.

Mzr. Speaker: 1 believe Government
may consider this position. There are
only about 55 minutes left and instead
of carrying on the debate on this point
of order any further, they have got
sufficient material now before them to
gauge the opinions and feelings of the
Members of the House, and if they are
agreeable—of course it is only a‘sugges-
tion which I make—that we m ust
postpone the further consideration of
this. now. In the meanwhile, hon.
Members who wish to raise points and
the hon. Minister may have discussions
across the table and see if any formula
agreeable to most of them, if not all, is
possible. Otherwise, I have no objec-
tion to sit up to five o'clock. But it will
take us nowhere. I am only asking if
this suggestion is agreeable.

Pandit Balkrishna Sharma: We accept
that suggestion.

Mr. Speaker: Then the duestion is
whether we go to the next business.

Shri Tyagi: I proFose that the
Speaker leave the Chair.

Shrimati Renuka Ray: We shall pro-
ceed to the next Bill.

Mr. Speaker: Order, order. Shall we
proceed to the next Bill or shall we
adjourn at this stage now?

Hon. Members: Adjourn.

Mr. Speaker: The House stands ad-
journed till 10-45 a.M. tomorrow.

The House then adjourned till a
Quarter to Eleven of the Clock om
Tuesday the 5th December 1980.





